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West Bengal Act XLIX of 1974!

THE BIDHAN CHANDRA KRISHI
[VISWAVIDYALAYA] ACT, 1974.

[ West Ben. Act [V of 1977.
West Ben, Act XXXI of 1981.
West Ben. Act IX of 1982,
AMENDED .. .. West Ben. Act VII[ of 1986.
West Ben, Act XX of 1986,
West Ben. Act V aof 1996,
West Ben, Act XXI of 1996,

[12th December, 1974.]

An Act 10 establish and incorporate a University at Haringhata, in the
district of Nadia, in West Bengal,

WhEREAs it is expedient 1o establish and incorporate a University at
Haringhata, in the district of Nadia, in West Bengal, for providing
facilities for the study of agriculture, animal husbandry and allied sciences
and for conducting researches in those sciences;

It is hereby enacted in the Twenty-fifth Year of the Republic of India,
by the Legislature of West Bengal, as follows:—

CHAPTER 1
Preliminary

1. (1) This Act may be called the Bidhan Chandra Krishi
Viswavidyalaya] Act, 1974,

(2) It exlends to the whole of West Bengal.

2. In this Act, unless the context otherwise requires,—

Ik * * * *

'For Statement of Objects and Reasons, see the Calcurta Gozette, Exiraordingry,
Part TV, of the L4th November, 1974, page 1963; lor proceedings of the West Bengal
Legisluive Assembly, see Lthe proceedings of the meeting of that Assembly, held on the
25th November 1974. _

*The word within the square brackels were substituted for the words “Viswa Vidyalaya™
by 5. 2 of the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1981 {West Ben.
Act XXXI of 1981).

T

Short lille
and cxient.

Delinilions.
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44 The Bidhan Chandra Krishi Viswavidyalaya Acr, 1974.
[West Ben, Act

{Chapter I —Preliminary.—Secrion 2,)

el

(2) “Agriculure” includes basic and applied sciences relating to
I[lerrestrial und agualtic ¢rop and animal production,] forestry
including farm forestry, home economics, agricultural
Engineering and technology, markeling and processing, land
use and management, soil and water management and all matters
connected therewith or incidental therelo;

(3) “uppointed day" means the 1st day of September, 1974;

%(3a) “Assoctate Dean” means the Head of the teaching wing of 4
campus;

*3h) *“Associate Director of Research™ means the Head of a research
wing of a campus or regional station;

(4) ““authorily” means any authority of the University specified in
seclion 9,

H4a) ‘“campus” means the centre, olher than the main campus,
imparting teaching at degree level or above and having any
research or extension function;

A3 £ H * *

L * * * *

‘(6a) “comvocation” means a meeling of the Court for the purpase
of conferring degrees, titles, diplomas, cectificales or oiher
acadeniic distinctions;

56b) “employee” in relution to the University means any person
employed by the University;

(7) “Faculty™ means a Faculty by the University;

(7o) “field-worker” means a field-worker, appointed or recognized
as such by the University;

(7b) “financial year” means the ycar ending on the 31st day of
March;

(7c) “Governor” meuns the Governor al the State of West Bengal;

"The words within the square brackels were substilued for the werds “crop and
livestock production, velerinary and dairy sctences, fishedes” by 5. 2(1) of the Bidhan
Chandra Krishi Viswavidyaluya (Second Amendment) Act, 1996 (Wesl Ben. Act XXT ol
1596).

*Clauscs (3a) and (3b) were inseried by = 2(2), ibid,

Clause (4u) was inscried by s, 2(3), ihid,

‘Clause (5) was omitted by 5. 3(2) of the Bidhan Chandm Krishi Viswavidyalaya
(Amendment} Act, 1981 {West Ben. Act XXXI of 1581).

*Clause {6) was omilted by s. 2(3) of thc Bidhan Chandem Krishi Viswavidyalaya
(Second Amendment) Acl, 1996 (West Hen. Act XXI1 of 1994).

fClauses {6a) and (6b) were insericd hy 5. 3(3) of the Bidhan Chandm Krishi
Viswavidyulaya (Amendment) Aet, 1951 (West Ben, Act XXXT of 1981).
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u (8)
'(8a)

(9}

(%)

(10)

(1)

5(12a)
(13)

5(13al)

(13a)

The Bidhan Chandra Krishi Viswavidyalaya Act, 1974,

{Chapter 1.—Preliminary.—Section 2.)

“hoslel” means a place of residence for the studenis of the
University maintained or recognised by Lhe University;
“main campys" means the principal seat of the University at
Mohanpur under police station Haringhata in the district of
Nadia, in West Bengal where the academic, administrative,
research, extension educalion and farm estaplishments are
sitnated for the purpose of 1eaching, research and extension
education functions;

“Minister” means the Minister-in-charge of the Department of
Agriculture of the Government of West Bengal;
"non-teaching staff’” means the non-teaching staif, not holding
any teaching past {including paril-lime teaching post}, appointed
or recognized as such by the University, but does not include
an officer or a ficld-worker;

“officer™ means an officer of the University specified in
section 18

“prescribed” means prescribed by Slatutes [, Ordinances or
Regulations] made under this Act;

A% & * * * * #®
“regional station” means the research or extension station under
the Unjversity;

“regulations™ means regulations made under section 40 of this
Act;

“registered graduate™ means a graduale registered under this
Act, at least three months prior 10 the date of clection of
members to the Court, on application in the prescribed form
and on payment of a fee of one rupee:

Provided that no person shall be eligible to be regisiered

under this Act unless he has graduated himself from the
University at least three years prior to the date of eleclion of
members to the Cour;
“revised scale” means any of the scales of pay sanclioned by
the Government of West Bengal, Agriculture and Community
Development Department order No, 946-Edn & Trg/2U-20/785,
dated 2nd February, 1976, which is reproduced in Schedule I
to lhis Act:

Clause (8a) was inserted by 5. 2(3) of the Bidhan Chandra Krishi Viswavidynlaya
(Sccond Amendment) Act, 1996 {West Ben, Act XXI of 1996).

Clause (9a) was nseried by s, 3(5) of the Bidhan Chandra Krishi Viswavidyalaya
(Amendment) Acl, 198) {(West Ben. Aot XXX of 1951).

*The words within 1he square brackers were inseried by s. 3(b), ibid.

‘Cliuse (12} was omilded by s. 2(6) of the Bidhan Chandra Krishi Yiswavidyalayo
{Second Amendment) Act, 1996 (Wesl Ben. Act XX of 1996).

*Clause {12a) wus inscricd by 5. 2(7), bid.

*Clause (13a]) wos inserted by s. 3(7} of the Bidhan Chandra Krishi Viswavidyalaya
(Amendment) Acl, 1981 {West Ben. Act XXX of 1931).

'Clauses (t3a) and {i3b) were inserled by s. 2 of the Bidhan Chondra Krishi

Vicwaidvalavn fAmanrdmemy Ao 1O7TF Wark Pan 4 T Lr 10T
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(14)

(13)

Y15a)

(16)

(17

The Bidhon Chandra Krishi Viswavidyalaya Act, 1974.

[West Ben. Act

{Chapter Il —The University.—Section 3.}

Provided that the State Government may, by notification
published in the Official Gazette, amend Schedule 1, from time
to time and the Schedule so amended shall be deemed to be
parl of this Act;

“Schedule” means a Schedule to this Act;

“Stamtes”, “Ordinances” and “Regulations” mean, respectively,
the Stalnes, Ocdinances and Regulations of the University
made nnder this Act;

“student” means a person enrolled in the University for taking
a course of study for a degree, diploma or other academic
distinction duly inslituted;

“Students’ Union™ in relation 1o the University means the
Students’ Union conslituted in the manner prescribed;
“teacher” means a1 person appointed or recognished by the
Universily for the purpose of imparting instruction or conducting
and guiding research or extension programmes and includes
any other person who may be declared by Statules 10 be a
teacher; )

“University” means the Bidhan Chandra Krishi
‘[Viswavidyalaya] constiluled under seclion 3.

CHAPTER 11
The University

Incorpora- 3. %(1) The Chancellor and the Vice-Chancellor of the University

vion of the
University. and the

being, s

members of the Court and the Executive Council, for the time
hall constitute 2 body corporate by the name of the Bidhan

Chandra Krishi Viswavidyalaya.
3(1A) The University shall have perpetual successton and a common

seal and
Viswavi

“2)

shall sue and be sued by the name of the Bidhan Chandra Krishi
dyalaya,
The Court shall consist of the following members:—
(i) ex officic members
{a) the Chancellor;
(b) the Vice-Chancellor;

'See Iool-note 7 on page 145, anre.

*Clause (14) wus substiluled for the eriginal clause by 5. 3(3) of the Bidhan Chandra
Krishi Viswavidyalaya (Amcndment) Act, 1981 (West Ben. Act XXX! af 1981).

Clause (15a) was insceied by s. 3(9). ibid

*See fool-nate 2 on page 143, ante.

1Sub-seciions (1) and {1A) were subslituted (or the original sub-section (I} by 5. 4(1)

of the Bid
XXXI of

han Chandru Krishi Viswavidyaluya (Amendment) Act, 1581 (West Ben. Act
1981),

A R T T R AR R R R A R e TR AT e R e e e
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XLIX of 1974.]

{Chapter It —The University.—Section 3.)

()

{d)

(e)
(N
(2)
*(h)
)
1)
*Gl)
(k)
()]

“(m)

3(n)

M
@
*ql)
q2)
*q3)

the Secretary, Department of Education, Government
of Wesl Bengal,

the Secretary, Department of Agricultire, Government
of West Bengal;

I #* # * * *
the Secretary, Department of Animal Husbandry and
Veterinary Services, Government of West Bengal;

the Secretary, Department of Finance, Government of
West Bengal;

the Secretary, Department of Forest, Government of
West Bengal;

the Secretary, Department of Food Processing
Industries, Government of West Bengal;

the Deans of Faculties,
the Dean of Post-Graduate Siadies;
the Campus Director;

the President, West Bengal Council of Higher
Secondary Education;

the Director of Agriculture, Government of West
Bengal;

the Director of Horticulture, Government of West
Bengal;

the Director of Agriculiural Engineering, Government
of West Bengal;

ok * * * w *
the Director af Research;

the Director of Extension "[Education];
the Direclor of Farms;
the Librariam;

the Registrar:

'Cliausce (c) was amitted by s, 3(1){a)(i) of the Bidhan Chandra Krishi Viswavidyalaya
{Second Amendmem) Act, 1990 {West Ben, Act XXI ol 1996).

’Clause {h) was substituted for the previous ¢lause (h) by s. 3{1Ha)(ii). ibid.

'Clause {j1) was inscrted by s. 3(1)a)iii), ibid.

‘Clause (m) was substitated For the previous clause (m) by s. 3(0)(a)iv), ibid.

‘Clause {n) was substituled [or the previous clause (n) by s, 3(1)a)(v), ibid

*Clause {a) was gmitted by 5. 3(1)a)(vi). ibid.

TThis ward was juscried by 5. 3(1)(a){vii). ibid.

[ PO e
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The Bidhan Chendra Krishi Viswavidyalaya Act, 1974

[Y¥est Ben. Act
{Chaprer {I.—The University.—Section 3.}

Provided that if any of the members referred to
'[in clauses {c), {(d), {F), (g), {m) and (n)] is for any
reason unable to attend any meeting of the Court, he
may depule an officer under his control, not below the
rank of Joint Secretary to the Government of West
Bengal or Additional Direcior *[or joint Director],
Governnent of West Bengal, as the case may be, to
attend the meeting on his bebalf;
(i} nominated members

{r) arepresentative of the Indian Council of Agricultural
Research to be nominated by the Council;
dax * * * * #

(1) two persons to be nominated by the State Government
from amongst the progressive farmers of the State;

(u) two persons to be nominated by the Chancellor from
amongst lhe educationists, agricultural scientists or
persons with special knowledge or interest in
apriculture;

(1ii) elected members

{v) five 1eachers, of whom one shall be in the rank of
Professar, two shall be in the rank of Reader and 1wo
shall be in the rank of Lectrer, from each Facuity
elected jointly by the teachers of the Faculties;

(w) two studenis clected by the Executive Committee of
the Students” Union pertatning o each Facully from
amongst the ‘fregular swudents at undergraduate, post-
graduate and doctoral levels of the Faculty of whom
one shall be from the post-graduate or doctoral level].

Explanation.—"Regular student” shall mean a
student who is not in defaull of payment of prescribed
tuition fees and other dues of the University till such
dale as may be notified by the University in this
behalf;

(x) *[vwo persons] elected by the members of non-teaching
staff of the University [rom amongst themselves;

'The words, leiters and brackels within the square brackels were substituted for the
words, letlers and brackets “in clavses (¢) tn ¢hd and (1} 10 {n)” by s. 3(1){a}(ix}a) of the
Bidhan Chandra Krishi Viswavidyalaya (Second Amendment) Act, 1996 (West Ben. Act
XX1 of 1996).

“The wards within the squore brackets were inseried by s, (1 )a)ixXb). ibid.

*Clause (8} was ocmilted by s, 3(1)(b), /bid.

*The words within the square brackets were substituted fur the words "regular students
of (he Facully.” by s. 3(LI((S)(), ibid,

*The words within Ihe square bravkels were substituted for the wards “onc persoen”
| PP F R TR L LA T P



The Bidhan Chandra Krishi Viswavidyalaya Act, 1974,

XLIX of 1974.}

{Chapter Hi.—The University—Section 3.)

(v) one person elected by the field-workers of the
University [rom amongsi themselves;

(z) one person clected by the officers of the University
from amongst themselves;

{aa) not less than one and not more than three persons
elected by registered graduaics from amongst
themselves, the number of such persons to be elected
being calculated as far as practicable on the basis of
one persan forevery two hundred registered graduates;

(bb) three members of the West Bengal Legislative
Assembly elected by the members of the West Bengal
Legislative Assembly {ram amongst themselves.

'{3) The members referred to in clauses (a) to (3) and (i) o (o) of
sub-section (2) shall be the first members of the Courl.

2{3a) The 1erm of alfice of the members of the Y[Court) other than
the ex-officic members, shall be *(four years,] and a member shall be
eligible to serve more than onc lerm:

3Provided that a member elected under clause {w) of sub-section (2)
shall hold office for three years or till he ceases 10 be a student, whichever
is earlier.

8(3b) All elections ta the Court shall be held in the manner prescribed
by Statutes.

5(3c) Subject 1o the supervision, direction and general control of the
Vice-Chancellor, the Registrar shall act as the Secretary of the Court.

(4) The University shall be competent o acquire and hold property,
both movable and immovable, o lease, self or otherwise transfer such
property, to borrow money, to enter inlo contract and to do ail things
necessary for carrying out the purposes of this Act.

(5) The principal seat of the University shull be at Haringhata,
police-station Haringhata, in the district of Nadia,

Sub-seclion [3) was substituted for the original sub-section (3) by £, 4(3} ol the Bidhan
Chandra Krishi Viswavidyalaya (Ameadment) Acl. 1981 {Wesi Ben, Acl XXXT of 1981).

*Sub-sectian (3a) was inseried by s. 3 of the Bidhan Chandra Krishi Viswavidyalaya
(Amendment) Act, 1977 (West Ben. Act 1V of 1977).

The word within the square bruckels was substituicd for the word “University™ by
s. 4{4){a) of the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1981 (West
Ben. Act XXXT of 1931

“The words within the square brackels were subsiituied for the words “three years™
by s. 3(2) of the Bidhan Chandra Krishi Viswavidyalays (Second Amendment) Act, 1998
{West Ben, Act XX1 of [996).

*This proviso was added by s. 4(4)(b) of the Bidban Chandra Krishi Viswavidyaluya
(Amendmenl) Act, 1981 (Weat Ben, Acl XXXL of 1981).

145



150 The Bidhan Chandra Krishi Viswavidyalaya Act, 1974, |
[West Ben., Act !
{Chapter H—The Urniversity.—Sections 4-6.) ]

i‘;’:ﬂgic‘i"" 4, (1) The jurisdiction of the University in teaching, research and
University.  @xtension education programme in the field of agriculwre shall extend
to the whole of West Bengal.

(2) The University may assume responsibility for training of field
extension workers and farmers in order (o support the State’s agricultural
preduction programme and for the establishment, development and
aperation of agricultural polytechnics as may be required in various parts
of the State,

(3) All colleges, research and experimental stations, or other
institutions coming under the jurisdiction af ‘[the University] shall be
regarded as constituent units of the Universily under its full management
and cantrol and no unit shall be recognised as an affiliated unit,

(4) The Universily may collaborate with other Universities, research
institules and other scientific and academic institutions pursuing the
study of agricullure and sciences basic to agriculture. in making and
implementing programmes of common interest fof the benefit of
agriculiure whether such institutions are situated within or outside the
State of West Bengal, in order to ensure that the efforts made by all of
them become complimentary 1o one aaother.

g‘;jﬂw af 5. The University shall be established with a view 10 fuifilling the
Universily. following ohjects, namely:— -
(1) making provision for imparting education in different |
branches of study in agriculiure, horticulture, *[agriculiural '
processing engineering. terrestrial and acquatic animal
sciences,} Disheries, forestry, agriculiural engineering, home
science and other allied branches of learning and scholarship;
(2) furthering the advancement of leaming and prosecution of
research, in agriculture and other allied sciences;
(3) undertaking the extension of educational programme in the
field of agriculture 1o the rural pecple of the State; and
(4) such other purpases as the Universily may from time to time
determine.
Al';dl;]n:ssinn 6. (1) The University shall, subject (o the provisions of this Act

Univewsity. ~ and the Statutes, be open 1o all persons provided that nothing in this
section shall require the University to admit to any course of study any
person who does not possess the prescribed academic standards,

"The words within the square bmckels were subsiituled for the words “this University™
by 5. 5 ol the Bidhan Chandra Krishi Viswavidyalaya {Amendment) Act, 1981 {West Ben.
Act XXXI of 1981). X

*The words within he square brackets were subsliluled for the words “velerinary and
animal sciences, fisheries.” by s. 4 of the Bidhan Chandra Krishi Viswavidyataya (Second
5 a o+ Amsae Aarve - - ---
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The Bidhan Chandra Krishi Viswavidyalaya Act, 1974.

XLIX of 1974.]

{Chapter I—The University.-—Section 7.)

= (2) Notwithstanding anything contained in sub-section (1), the State
Government may direct that seats shall be kept reserved for Scheduled
Castes, Scheduled Tribes and candidates from other States in India for
admission to any of the colleges subject o their [ulfilling the minimum
standards laid down for admission to such callege.

7. The University shall have the following powers, namely:—

(i)
(i)

(iii)

@)

(v)

(vi)

(vii)

(viii)

(ix)

lo provide for instruction in agricullure;

to establish and maintain University Colleges, University
Departments, Institulions, Libraries, Laboratories and

Museums for study and research:

to provide for the conduct of research in agriculture and

allied branches of learning and 1o make provision (or

dissemipation of the findings of research and technical
information through an exiension education programme;
to institute degrees, titles, diplomas, cerificates and other
academic distinclions;

10 confer degrees, tides, diplomas, cerlificates and other
academic distinclions on persons who—

(a) shall have pursued prescribed courses of studies unless
exempled therefrom in the manner preseribed, and
shall have possed such examinalions as may be
prescribed, or

(b) shall have carried on research in accordance with such
conditions as may be prescribed;

to create and institute Professorships, Readerships,
Lectureships, and such posts including posts of officers as
may be necessary for the eslablishment of the Universily
Colleges, University Depariments, Institulions, Librarics,
Labarataries and Museums;

to withdraw or {0 cancel degrees, titles, diplomas, certificales
ar ather acadernic distinctions under such conditions as may
be prescribed by Statutes and after giving the person affected
a reasonable apportunity 1o present his cose;

to confer honorary degrees and other distinclions under
canditions prescribed;

to consider the Annual Statement of Accounts and the Annual
Financial Estimates approved by Lhe Executive Council #nd
to pass such resolutions relaling thereto as may be considered
DECessary;

Seciion 7 was subshiluled Tor the oririnal section by s. 6 of the Bidhan Chandra Krishi

151

Powers of
the
Universily.
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152 The Bidhan Chandra Krishi Viswavidyalaya Act, 1974. i
[West Ben. Act
{Chapter Il —The University,—Seciion 8.)

y {x) toconsiderthe Annual Repori as prepared by the Executive
Council and 1o pass such resolutions relating thereto as may
be considered necessary,

(xi) ta advise on such other matters as may be referred to it by
the Executive Council;

(xi1) to consider, ard advisc on, proposals from the Executive
Council for entering into agreement with the Swae
Government or with the approval of the State Government
with any other Government or with any person, body or
authority for the waking over by the University of the
management of any college or institution including its assets
and liabilities or for any other purpoese not repugnant to the
provisions of this Act;

(xiii} to co-operate with other universities and educational
authorities 1o such manner and for such purposes as the
University may determine for furtherance of the agriculiural
education;

{xiv} to instirute and award fellowships, scholarships and prizes
in accordance with the Statutes;

(xv) lo provide and maintain residential accommadatian for the ||
students and the staff of the University;

(xvi) to prescribe, demand and receive fees and olher charges for l
examipalions and other purposes; :

(xvii) tosupervise and control the residence, conduct and discipline
of teachers, officers, non-teaching staff, students and field-
workers of the University and 10 make arrangements for
promoling their health and welfare;

(xviil) 10 exercise all other powers and perform alt other funciions
conferred and imposed on the University by or under this
Acl.

Ihr;(sF::tsi?;w 8. The State Government shall have the right to cause an inspection
Government. [0 be made by such persen or persons as it may direct, of the University,
its buildings, labaratories, and equipments, and of any college, agricultural
schoal, experimental station, demonstration farm ocr other institution
established, maintained, managed or recognised by the University, and
also of any cxaminalion, teaching and other work conducted or done by
the University, and may cause an inquiry to be made in like manger in

respect of any matier connected with the University:

Provided that the State Government shall in every such case give
notice to the University of its intention lo ¢ause such inspeclion or
inquiry to be made and the Universily shall be entitled to be representetl

thar~at
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(2} The State Government shall communicate to the University ils
views wilh reference to the results of any such inspection or inquiry, and
shall, afier ascertaining the opinion of the Universily thereon, advise the
University upon the action, if any to be 1aken.

(3} The University shall report to the State Government the action,
if any, which is proposed to be laken or has been taken by it upon the
advice given under sub-section (2).

(4} When (he University does not, within a reasonable time, take
action te the satisfaction of the State Government, the State Government
may, afier considering any explanation furnished or representation made
by the University, issue such directions in writing-as it may think fit and
the University shall comply with those directions.

CHAPTER III

Authaorities of the University

19, The following shall be the authorities of the University:—
(1} the Court;
(2} the Executive Council;
(3) the Faculty Councils for post-graduale and undergraduate
studies;
(4} the Boards of Siudies;
(5) the Finance Commitiee;

(6} such other authorities as may be established under the
Starultes.

A, (1) Subject Lo such conditions as may be provided by or under
the provisions of this Act, the Court shall—

{i) make mules for the transaction of its own business;
(ii) exercise all the powers and perferm all the functions of the
University under this Act;

(iii) exercise all other powers and perform all other functions
conferred and imposed on it by or under this Act.

(2) The Court shall not exercise the powers referred to in clauses
(i) to (viii) of section 7 except on lhe recommendation of the Executive
Council but may send proposals in respect thereof to the Executive
Council for its recommendation.

!Section 9 was subsliluled for the original scetion by s. 7 of the Bidhan Chandra Krishi
Viswavidyalaya {(Amendment) Act, 1981 (West Ben. Act XXXI of 1981).
plo) HET L Y
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{3) The Court shall have the power to review the action of the
Executive Council, save where the Executive Council has acled in
accardance with the powers conferred on it by or under this Act:

Provided that if any question arises as to whether the Executive
Council has acted in accordance with the powers conferred an it by or
under this Act, the malter shall be decided by reference to the Chancellor
whose decision shall be final.

'9B. {1) The Court shall meet at least thrice in a financial year, other
than for convocalion, on dales ta be fixed by the Vice-Chancellor. One
of such Meetings shall be held before March and shall be called the
Annual Meeting. The Court may also meet as such other times as it may,
from time to 1ime, decide.

{2) One-third of the total number of members of the Count plus one
shall be a quorum for a meeting of the Court;

Provided that such quorum shall not be required at a convocation.

(3) The Vice-Chancellor may, whenever he thinks fit, and shall,
upon a requisition in writing signed by noi less than one-third of the total
number of members of the Court, convene a meeling of the Court. A
meeling on such requisition shall be held within fifteen days of the
receipt of the requisition by the Vice-Charcellar,

10, 3+ * * * * *

*(2) The Executive Council shall consist of the following
members:— :
{2} ex officic members

(i) the Vice-Chancellor;

(ii) the Pro-Vice-Chancellor, if any;

(iii) the Deans of Facuities;
i(iiiz) the Director of Research;
i(iiib} the Director of Extension Education:
*(iiic) the Registrar;

(iv) the Secretary, Department of Agriculture,

Government of West Bengal,

'See fool-note 2 on page 153, anie,

*This marginal note was substituted Sor the oripinal marginal note *Constitution of the
Bourd™ by 5. 9(1) of the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1981
(West Ben. Act XG50 of 198D).

ISub-section (1) wos omitied by s. 9(2). ibid,

Sub-sections (2) and {2A) were substituted for the originzl sub-section (2) by s, 9(3),
ibid.
*Clauses {iiie}, {iiib) and (iiic) wcre insc_m:‘d by 5. 5(1}(a)i) of the Bidhan Chandm

Krichi Vicuneiduvalaim Cnana 1+

\
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'(v) the Secretary, Department of Food Processing
Industries, Government of West Bengal,
(va) the Campus Director;

(vi) the Secretary, Depariment of Finance, Government

of West Bengal;
}(vii) the Seeretary, Department of Eduoeation,
Government of West Bengal,
*(viia) the field-worker elecled to the Court;
}(viib) the officer elected Lo the Court:

Provided that if any of the members referred to
in clauses (iv) to {vii) is for any reason unable to
atend any meeting of the Executive Council, he
may depute an officer under his contral, nat below
the rank of *[Deputy Secretary] o the Government
of West Bengal;

(b} nominated membrs
(viii) the representalive referred to in clause (r) of sub-
scction (2) of section 3;

(ix) o progressive farmers to be nominated by the
State Governmernt;

{x) twg eminent scientisis with a background of
agriculwral research or education 10 be nominated
by the Chancellor;

(c) elected members
(xi} one Teacher to be elected by such teachers as are
members of the Court from amongst themselves;

{xii) two Teachers, of whom one shall be in the rank of
Professor, from each Faculty *[having not more
than one hundred Teachers] elected jointly by the
Teachers of the Facuities:

'Clavses (v} and {va} were subsliluted for the previous ¢lause (¥) by 5. 5{1}(a)(1i} of
the Bidhun Chandra Krishi Viswavidyalaya { Second Amendment) Act, [996 (West Ben.
Acl XX1 of 1996).

Clauses (vii), (viin) and {vilb) were sabstituted for the previous clausc (vii) by
5. S(1){a)(iii), ibid

*The words within Lhe square bruckets were substituted for the words "Joint Secratary™
by s. 2 of the Bidhan Chandra Krishi Viswavidyalaya (Second Amendment) Acl, 1986
(West Ben. Acl XX of 19386).

“The words within the square brackels were insenied ky s. 5(1}b)i)a) of the Bidhan
Chandra Krishi Viswavidyalaya {(Second Amendment) Act, 996 (West Ben. Act XX1 of

LY
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'Provided that in the case of a Faculty having
additional one hundred Teachers, one more Teacher
in any rank from such Faculty shall be elected
joinlly by the Teachers of the Faculiy;

*(xiii}) one post-graduale student [or smdenl at doctoral
level (Doctor of Philosophy)] elected jointly by
such students as are members of the Court from
amongst themselves;

*(xiv) one member of the non-teaching staff 1o be elected
iointly by such members of the non-teaching staff,
field worker and officer as are members of the
Court from amongst themnselves;

5(xv) one member of the West Bengal Legislotive
Assembly from amongst the members elected under
clause {bb) under the heading “(iil) elected membears”
of sub-seciion (2} of section 3, to be elected by
the members of the West Beagal Legislalive
Assembly.

§2A) The members referred 1o in clauses (i} and (iii) to (vii) of sub-
section (2) shall be the first members of the Executive Council.

(3) The Vice-Chancellor shall be the ex officio Chairman and the
Registrar '[Member Secretary) of the ‘{fExecutive Council]l.

“This proviso was added by s. 5(1)(o)(i){b) of the Ridhan Chondra Krishi Viswavidyalaya
(Second Amendment) Act, 1995 (Wesl Ben. Act XXI1 of 1996).

*Clause (xiii) was substituted, w.c.lL the 20th day of July, 1981, for the previous
clause (xiiD) by 4. 2 of the Bidhan Chandra Keishi Viswavidyalaya (Amendment} Act, 1982
(West Ben. Act IX of 1982).

*The words and brackews wijthin the square brackeis were inserted by s. 5(1)(b)ii} of
the Bidhan Chandra Krishi Viswavidyalaya (Secand Amendment) Act, 1996 (West Ben.
Act XXI of 1996).

“This clause was substituted for the previous clavse (xiv} by s. S(1)b){ii), ibid.
$Clause {xv) was inseried by s. S(D{RGEYY, sbid.
"See foot-nate 4 an page [54, ante.

"The words within the square brackels weic substituted for the words “nan-member
Secretary'” by s. 5(2), ibid.

'The words within the square brackels were substiluted for th: wond "Hourd.™ by
5. 9{4) of the Bidhan Chandra Krishi Viswavidyalaya (Amendmem) Act, 1981 (West Ben.
Act XXXI of (9811
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(4) The term of office of the members of 1be [Executive Council,]
other than the ex officio members, shall be *{four years,] and a member
shall be eligible (o serve more than one term:

*Provided that the member electéd under clause (xiii) of sub-
section (2) shall hold office for three years or ull he ceases to be a
strdent, whichever is garlier.

1(5) All elections to the Executive Council shall be held in the
manner prescribed by Statules.

(6) One-third of the total number of members of the Executive
Council pfus one shall be a guorum for a meeting of the Executive
Council.

11, (1) The®[Executive Council] shall execcise the following powers
and perform the following functions, namely:—

(a) to review and consider the financial requircments and
estimates for the University and approve its budget;

(h) 1oapprove the recommendations for appointment of officers,
Teachers and other staff of the University in the manner
prescribed;

{c) to provide for the administration of any {unds placed at the
disposal of the University for the purposes intended;

(d)} to arrange for the investment and withdrawal of funds of
the University;

(e} toborrow money for capital improvements and make suitable
arrangements for its repayment;

"The words wilhin the square brackets were substiluted for the word “Board,” by
%, 9(5){a) ol the Bidhan Chandra Krishi Viswavidyalaya (Ameadment) Act, 1981 (West
Ben. Acl XXXI of [981).

*The words within the squarc brackets were substiluled [or tbe words “three years,”
by 5. 5(3) of the Bidhar Chandra Krishi Viswavidyalaya (Sccond Amendment} Acl, 1996
(West Ben. Act XXT of 1996).

*This proviso was ndded by s, 9(3)(b) of the Bidhan Chandra Krishi Viswavidyalaya
{Amendment) Act, 198) (West Ben. Act XXXI of 1981),

‘Sub-scclions (5) and (6) were inseded by s, {6), ibid.

*The wards within the square brockets were substiluted for the word “Board.” by
5. 1O(L), ibid.

“The words within the square brmckets were substituted for the word “Board” by
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({f) to provide for accepting, acquiring, holding and disposing
of property on behalf of the University;

(g) to diregt the form and use of he common secal of the
University;

{h} 1o appoint such commitiees, either slanding or temporary,
as the '[Executive Council] may consider necessary, and
determine the terms of reference thereof within the [imitations
of this ActL or the Sialutes;

(i} todetermine and regulate all policies relating to the University
in accordance with this Act or 1the Statutes;

{(j) to make financial provision for instruction, teaching and
training in such branches of learning and courses of sludy
as may be determined by the *[Faculty Council for post-
graduate and undergraduate studies concerned] within the
purposes of this Act and for research and advancement or
dissemination of knowledge in such branches of leamning;

(k} to provide for the establishment and maintenance of colleges,
hostels, laboratories, experimental farms and other facilities
necessary for carrying out the purposes of this Act;

(1} to make provision for instituting and conferring degrees,
diplomas, and other academic distinctions;

{m) to provide for institution, maintenance, and award of
scholarships, fellowships, studentships, *[medais and prizes);

(n} to accept on behall of the University Trusts, bequests and
donations;

{0} to meet at such times and in such places as it considers
necessary, provided that it shall hold meetings at least ance
in every two months;

“(ol) to make rules for the fransaction of its own business;

“The words within the square brackels were subsliwled for the word "Boaed” by
5. 1{2¥{b) of whe Bidhan Chandra Krishi Viswavidyalaya (Amendment} Act, 1981 (Wesi
Ben. Acl XXX of 1981).

“The words within the square brockers were substiwted for the words “Academic
Council” by 5. 10{2)(c), ¢bid.

*The wards wilhin the square bruckets were substisted for the words “'medals, ;;r'ﬂ.cs.
cic.;” by s. 10(2)(d), ibid.

ause (01) was ineprted ke PO 0oy
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{p) 1o exercise all other powers and perform all other functions
conferred and imposed on the Executive Council by or
under this Act;

¥q) to exercise general supervision over the Facully Councils
for post-graduale and undergraduate studies and give such
directions to these Councils for the due discharge of their
respective duties as it may consider necessary;

*(r) to create posts of teachers, officers and other non-teaching
staff of the University after obtaining the approval of the
State Government;

}s) (o sanction the increase of pay, allowances or any financial
benefil 10 any employee of the University with the prior
approval of lhe State Government,

(1} to examine and {ake action on the Annual Report submitted
by the Facully Council for post-graduate and undergraduate
studies regarding teaching, work of the teachers of each
Facully and work entrusled 1o the Director of Research and
the Director of Extension,

(2) The *[Execulive Council] or the Vice-Chancellor may invile any
person having experience or special knowledge on any subject under
consideration to allend its meeting. Such person may speak or otherwise
loke part in the proceedings of such meeting but shall not be entitled
1o vole. Any person 5o inviled shall be entitled o such allowances as
may be prescribed.

12, (1) There shall be the following Faculty Councils for post-
graduate and undergraduate studies:—

(a) the Faculty Council for Post-graduate and Undergraduate
Studies in Agriculture;

i{b) the Faculty Council for Post-graduate and Undergraduate
Swdies in Horticulture;

'Clause (p) was substituted for the original clause by 5. 10{2)}(f) of the Bidhan
Chandra Krishi Viswavidyalaya (Amendment) Act, 1981 (West Ben. Act XXX of
1981).

*Clauses (q), {r), {s) and (1) were inscrted by s. 10(2)(p), ibid. Thereaficr, clause (s)
was substituted, w.c.f. the 20th day of july. 1981, lor the previous clause {s) by 5. 3 of
the Bidhan Chandra Krishi Viswavidyalaya (Amendmeni} Aci, 1982 (West Ben. Act 1X
of 1982).

*The wonls within the square bruckets were sobstituted for the word “Board” by
4. 10(3) of the Bidhan Chandra Krishi Viswavidyalaya (Amendment} Act, 1981 (West
Ben. Act XXX] of 19813

‘Section 12 was substiluled [or the original section by s. 1, ibid.

*Clause {b) was subslituted for the previous clause by s. 6(1){a) of the Bidhan
Chandra Krishi Viswavidyalaya (Secand Amendment) Acl, 1996 (West Ben. Acl XX1
of [996}.
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'(¢} the Faculty Council for Post-graduate and Undergraduate
studies in Agricultural Engineering;

'(d) such elher Faculty Council as the Universily may, wilh the
priar apnroval of the State Govemment, establish.

(2) Each Faculty Council for post-graduate and undergraduale studies
shall consist of the following members.—

(i) the Vice-Chaneelior, Chairman;

Yia) the Dean af the Faculty, Vice-Chairman;

(ii) the Dean, Post-graduate Stuedies;

(1ii) the Director of Research;

(iv) the Director of Extension;

Yiva) ths Campus Director;
(ivbh) the Associate Dean;

(v) the Heads of the Departments concerned;

{vi) three teachers, of whom at least one shall be in (he rank
of Professor, where there is a Professor, from each
Department of the Facuity concerned elected jointly by
such teachers; _

(vii) two penons having special knowledge in the subject or
subjects concemed nominated by the Vice-Chancellor.

(3) Each Facualty Couucil for post-graduate ardl undergraduate siudies
shall have a Secretary to be appointed by the Executive Council.

(4) One-third of the total number of members of a Faculty Council
for post-graduaie and undergraduate studies plis one shall be a quorum
for a meeting of the Faculty Council.

¥5) The term of office of the elected or nominated members of a
Faculty Counay} for post-graduate and undergraduate studies shall be
four years.

°13. (1) Subiect to the provisions of this Act, and the Stawtes, the
Ordinances and the Regulations, a Faculty Council for post-graduate and
undergraduzte siudies shall exercise the following powers and perform
the following lunctions:—

(i) to make proposais to the Executive Council for establish-
ment of the University Departments, institutions, libraries,
laboratories and mwsewms for study and rescarch o be
maintained by the University;

'Clauses (c) and (d) were inscrled by s. 6(1)b) of the Bidhan Chandra Krishi
Viswavidyalays (Sceond Amendment) Act. 1996 (West Ben. Act XXT of 1996).

*Clause (iu) was inscried by 5. 6{2}(a). ihid,

*Clauses (iva) and {ivb} were inscrted by 5. 6(2)(b), ibid.

‘Sub-seclion ($) was inscried by s. 6(3). ibid.

*Bectipn 13 was substituted for the onginal scclion by s. 12 of the Bidhan Chandra
Krishi Viswavidyalaya (Amendment) Act. T981 (Wrsr Rien b WVt ~ranon
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\ {ii) 10 recommend to the Executive Council the affiliation of an
. institution in one or more subjecls;

(iii) to make proposals ta the Executive Council for the promotion
of rescarch and through special committees, if any,
constituted for the purpose, 1o call for reports on such research
work from persons engaged therein, and to make
recommendations 1o the Executive Council thereof;

{iv) to recommend to the Executive Council the creation and
institution of Professorships, Readerships, Lectureships and
other 12aching posts and the duties and emoluments thereof;

{¥) to recommend to the Executive Council the minimim
qualifications for pasts of teachers of the University;

(vi) to make proposals 10 the execulive Council regarding
provisions to be made for enabling the University to
undertake specialisation of studies and for organisation of !
common laboratories, libraries, museums, institules of .

. research aad other institulions maintained by the University; :

(vii} to make proposal to the Execulive Council for conslituting

or reconstituting departments of teaching in the University;
(viil} to advise the Executive Council on the institution of degrees,
titles, diplomas, certificates and other academic distinclions;

(ix) 1o fix the date of commencement of, and 1o hold und conduct
(subjecl ta general supervision by the Executive Council),

University examinalions al the post-graduate and
vndergraduate stages and publish the results thereof in
accordance with the regulations made in this behalf;

(x) 1o provide for the inspection or the investigation into the
affairs of University depariments and submit report to the
Executive Council;

(xi) tocall for such reports or information as the Faculty Council
may consider necessary for efficient discharge of its dulies
from the teaching departments, research units or Boards of
Stdies;

{xii) 1o recommend to the Executive Council a panel of experts
with fields of specialisation for selection for teaching posis;

(xiii) to consider any educational maller relating to the Facuity
Council and to arrive at decisions or make recommendations
pertaining therete to the appropriate authority or officer;

(xiv} to frame rules relating to the course of post-graduate and
undergraduate studies and the division of subjects in regard
thereto and to recommend to the Executive Council the

PN LTRSS R PR a1 LI )



162 The Bidhan Chandra Krishi Viswavidyalaya Act, 1974,

[West Ben. Act

(Chapter HI.—Awuihorities of the University—Section 14.)

= {xv) to maintain contact with other Faculty Councils for the
purpose of sharing ideas and ensuring co-ordination;

(xvi) losubmiteach year ils annual report to the Execulive Council;
{xvii) 1o make rules for the transaction of its own business;

(xviii) to exercise all other powers and perform all other functions
conferred and imposed on it by or under this Act;

(xix) to delegate to the teaching departments, research units and
Boards of Studies attached to it the responsibility for such
academic matiers as respectively concern such depariments,
units and Boards;

(xx) to recammend to the Executive Council the conferment of
post-geaduate and undergraduate degrees, diplomas and
cerntificates,

(xxi) Lo have general supervision over the Boards of Studies
attached 1o the Facully Council; -

(xxii) to appoint, if required by the Executive Council, after
constdering the views of the Boards of Studies attached to
the Faculty Council, Boards of Examiners in the subject or
subjects relating to post-graduate studies, including the
subjects for doctoral thesis and for prizes and medals.

(2) A Faculty Council for post-graduate and vndergraduate studies
shall not exercise the powers and perform the functions referred to in
"[clauses (iv) and (v)] of sub-section (1) withoul consulting the Boards
ol Stludies,

Faculties. 14. (1) The University shall have the Faculties of Agriculiure,
*[Horticulture and Agricultural Engineering,) and such other faculties as
may be prescribed.

(2) Each Faculty shall comprise such departments and deal with
such subjects of study as may be prescribed.

The words, figures and brackets within the square brackels were substituted for the
words, Ngures and brackets “clauses (iv), (¥), {¥ii}, {viii} and (xiv)" by s. 7 of the Bidhan
Chandra Krishi Yiswuvidyalaya (Sccond Amendment) Act, 1996 (West Ben. Act XX of
1996).

*The words within Lhe square brackels were substiluted for the words “Velerinary and

Animal Scicnces” by . ROy, ikid
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%3) (a) There shall be a Board of Swdies for each Department of
the University which shall *[meet at least twice a year and shall] consist
of the following:—

(i) all academic, research and exlension staff in the rank of
teachers of the department,

(i1) two subject-specialisis, not being salaried employees of the
University, nominated by the Board of Studies.

{(b) The head of the Department *{shall hold office as such for a term
of four years and] shall be the Chairman of the Board of Studies.

'{(3A) The Board of Studies For each Department shall exercise the
following powers and perform the following duties:—

(i) lo make proposals to the Faculty Council for post-graduate
and undergraduate studies for the establishment, maintenance
and management of the University teaching Depariments,
institutions, libraries, laboratories and museums for study
and research;

(ii) to make proposals to the Faculty Council for post-graduate
and undergraduate studies for the crealion and institution of
Professorships, Readerships, Lectureships and such posis
including posts of officers and employees as may be
necessary for the establishment of the Universily teaching
Departments, institutions, libraries, laboratories and
museums;

(iif) to make proposals to the Faculty Council for post-graduate
and undergraduate studies for institution of degrees, titles,
diplomas, centificates and other academic distinctions;

(iv) to make proposals to the Faculty Council for post-graduate
and undergraduate studies for approval of the constitution
and reconstitution of the respective teaching Depariments;

(v) to prepare or revise the courses of studies and o make
proposals for approval of the regulations regarding the
courses of studies and the division of subjects;

(vi} to make proposals to the Faculty Council for post-graduate
and undergraduate studies for approval of regulations
regarding the examinations which shall be recognized as the
equivalent examinations held by the University;

'Sub-sections (3) and (3A) were substilated for the original sub-seclion (3) by 5. 13(1)
of the Bidhan Chandra Krishi Viswavidyalaya (Amendmeni) Acl, 1981 (West Ben. Act
XXXI of 1981).

¥The words within the square brackels were inserted by s. 8(2)(a) of the Bidhan Chandra
Krishi ¥iswavidyalaya (Second Amendment) Acl, 1996 (West Ben. Act XXI of 1596).

Tha wraede wiithin rhn cnues e oo
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv}

(xvi)

(xvii)

(xviii)

(xix)

to make proposals lo the Facully Council for post-graduate
and undergraduate studies for approval of regulations
regarding conduct of examinations held by the Depaniment
and the conditions under which students may be admitted
o the dilferent courses of studies and examinations;

to make proposals to the Faculty Council for post-graduate
and undergriduate stdies for the programnme for inter-
disciplinary study and research;

to prepare tlie Faculty Calendar of the Depariment and
forward (he same to the Facully Council for post-graduate
and vndergraduate studies for approval;

to appoint examiners, paper setters and maderators for
different examinations of the Depantment and 1o finalise
examination resulis and 10 arrange for re-examination of
papers, if necessary;

to recommend to the Faculty Council a panel of experts with
fields of specialisation for selection for teaching posts;

to determine the workload, teaching duties and time-table
of classes of Teachers of the Department;

to prescribe requisite gualifications for different teaching
posts and to frame the terms of advertisement for each new
post or vacancy including field specialisation;

to suggest different plans and measures for improvement
and expansion of teaching, examination and research
programme;

to formulate the principles and methods of admission of
studems to the Depariment;

to prepare the draft budget of the Department for
consideration of the Executive Council;

1o organise research activities and to allocate the fund
available for research purpose;

to review the academic programme of the Department from
time to ome;

io consider any other academic matter referred 1o it by the
Faculty Council for post-eraduate and undergraduate studies.
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(Chaprer IIl—Authorities of the University.—Section {4.)

(3B} (a) There shall be a Departmental Committee which shall
consist of the following:—

(i) the Head of the Department;
(ii) all Professors;

(i) two Readers of the main campus to be elecled by the teachers
of the Depariment;

(iv) 1wo Lecturers of the main campus to be elecied by the
teachers of the Department;
(v) onerepresentative of the campus 10 be elected by the teachers
of the campus onoly.
(b) The Head of the Department shall be the Chairman of the
Depanumental Committee,

{c} The Deparimental Comumitiee shall advisc the Head of the
Department and shall act on behalfl of the Board of Studies for such
departmental activities as may be deemed necessary for running the
academic Department but shall not so act in respect of the powers and
dulies referred 10 in clauses (i) to (iv), cluuse (xiii), clause (xvii) and
clause (xviii} of sub-section (3A).

Y3C) (a) There shall be a Campus Managemeni Committee which
shall consist of the following:—
(i) the Campus Direcior;
{ii) the Associale Dean;
{iii) the Associaie Director of Rescarch,
(iv) all Professors, if any;
(v) two Readers 1o be elected by the teacher-members of the
Campus;
(vi) two Leciturers to be elected by the teacher-members of the
Campus,
{vii) one member of the non-teaching staff to be elecled jointly
by non-teaching slaff and field workers of the Campus;
(viii) the person in charge of students’ welfare.

() The Campus Director shall be the Chairman of the Campus
Management Commillee.

(c) The Campus Management Commitlee shall advise the Campus
Director,

'Sub-sections (3B), (3C) and (3D) were inseried by 5. B(3) af the Bidhon Chundry
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I(3D) (a) There shall be aRegional Station Management Committes
which shall consist of the following:i—

(i) the Head of the regional station;
(i) all Professors, if any;

(i11) two Readers to be elecled by the leacher-members of the
regional statiom;

(iv) lwo Lecturers 10 be elected by the teacher-members of the
regional station;

(v} one member of the nan-teaching staff o be elected jointly
by non-teaching staff and field workers of the regional station,

(b) The Head of the regional station shall be the Chairman of the
Regional Station Manapement Committee.

(c) The Regional Station Management Committee shall advise the
Head of the regional station on the functioning aspects of teaching wing,
rescarch wing, and extension wing, if he is present in the regional station,
and also on the administraiive matlers of the regional station.

2% * * * * * *

(5) The Dean shall be the Chairman of the Faculty and be responsible
for the faithful observance of the Statutes and regulations relating 1o the
Faculty and for the organisation and conduct of the teaching, research
and extension work of the departments comprised therein, [He shall be
responsible for the integration of the three functions of teaching, research
and extension at the faculty level.] In carrying out the research and
extension programmes he shall work in close co-gperation with the
Associate Deans, Directors of Research and Extension respectively.

*(6) (a) Each Department shall have a Head whose appointment,
powers and duties shall be such as may be prescribed. He shall be
responsible (o the Dean for conducting the integrated programme of
teaching, research, and extension in the discipline with which he is
concerned. All staff engaged in academic activities including teaching,
research and extension programme shall be regular members of the
Department.

(b) Every teacher shall normally share his time at least in two
functions of teaching, research and extension, unless otherwise permitted
by the Executive Council, '

'See foot-note 1 on page 165, ante.

2Sub-scerion (4} was omitied by s. 13(2) of the Bidhan Chandea Knishi Viswavidyalaya
{Ameodment) Act, 1981 (Wesl Ber. Act XXXI of 1981),

*The words within the square brackels were inseried by 5. 13(3), ibid,
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XLIX of 1974.]
(Chaprer [H.—Authorities of the University —Section [4A.)

% "14A. (1) The Fmance Committee shall consist of the following Einanc?u
members, namely;— ommillce.

(i) the Vice-Chancellor, who shall be the Chairman;
(i1} the Secretary, Depariment of Finance, Government of West

Bengal;

(iii) the Secretary, Department of Agricullure, Government of
West Bengal;
Fi ] * * * * * *

(v) aue person with experience in financial maiters naminated
by the Chancellor cut of & panel of names, submiuted by the
Vice-Chancellor, of persons who are not members of the
Executive Council;

(vi) three members of the Executive Caouncil, other than ex-
efficic members, nominated by the Chancellor;

via) the Deans of the Faculty for Post-graduate and Undergraduate
Studies;
}vib) the Director of Research;
¥vic) the Director of Extension Education;
3vid) the Direclor of Farms;
3(vie) the Registrar;
(vii) the Comptroller, who shall be the Member-Secrelary.

(2) (a) The members nominated under clavses (v) and (vi) of sub-
section (1) shal] hold office for a period of Ihree years from the date
of nomination.

(b) If a vacancy arises in the Finance Committee in respect of the
member nominated under clause (v), the Chancellor shall nominate
another member from the panel who shall hold office for a full period
of three years from the date of nomination.

{3) The Finance Committee shall—

(1) mainlain a watch over the progress of income and expenditure
provided for in the budget and shall from lime 10 time make
such reports to the Executive Council as it thinks fit on any
malter affecling the finances of the University,

(b) advise the Executive Council on any firancial matier that
may be referred 10 i,

(c) scrutinise the annual audited accounts of the University and
submit the same to the Executive Council,

'Section 14A was inseried by s, 14 of the Bidhan Chandra Krishi Viswavidyalaya
(Amendment] Act, 1981 {West Ben. Act XXXI of 1981).

*Clause (iv) was omitted by 5. 9{1) of the Bidhan Chandra Krishi Viswavidyalaya
(Secand Amendment) Act, 1996 (West Ban. Act XXI of 1996),

Wlawere freind fuiky freied fridy and friad wosea Tacamael hae o O Thid
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(Chapter Il —Authorities of the University.—Sections 15, 16.)

(d) cxamine the budget estimates including supplementary and
revised estimates framed by the Compiroller before the
budget is presented to the Executive Council, and

(¢) meet at such times and in such places as it considers
necessary, provided that it shall hold meetings at least once
in every two months besides emergent meetings.”.

Comumittees, 15, Every authority ‘[of the University] shall have the power to
appoint committees which may, unless otherwise provided in this Act
or Statutes, consist of ’[such) members of the authority and *[such) other
persons, if any, as it may think 0L

ISUPP'Cm':“‘ 16. (1) Save as otherwise provided in this Act any casual vacancy
ory R \
provisions among the members, other than ex gfficio membess, of any *[authority
relating

or body] of the Universily shall be filled as soon as possible by *[the
person who, or the uuthority or body which, appointed or elected,as the
case may be, the member whose place has become vacant, and the person
appointed or elected] to a casual vacancy shall be a member of such
authority or body for the residue of the period for which the person
whose place he fills would have been a member.

membership.

(2) The ’[Executive Council] may remove any person from
membership of any ®[subordinate] authority or body of the University
on the ground that such person has been convicted of an offence involving
maoral turpitude provided that no order for removal shall be passed
against any person without giving him an opportunity of being heard.

(3) A person who being a member of any authority of the University
is appointed or elected lo be a member of another bedy and who cannot
retain his membership of the authonty on that ground shall retain his
membership of the authority until his successor is duly appointed or
elecled. )

Tk * * * * * * ¥

"The words within the square brackets were inseried by s. 15(1) of the Bidhan Chandra
Krishi Viswavidyalaya (Amendment) Act, 1981 (West Boen, Act XXX of [981).

*The word within the square brackeis was subsiiluled for ihe word “some™ by 5. [5{2),
ihicf.

*The words within the square brackeis were subsiituled for the werds “authorily or
other body™ by s. 16() ){u), ibid.

*The words within the syuare brackels were substituted for 1the wonds “the persan or
body who appainted, ¢lected or co-opicd the member whose place has become vacant,
aod the person appointed, elecied or ca~opled™ by s. 16(1)(b), ibid.

*The words within the square brackets were substiluled for the word “Board” by s.
16(2)¢n), ibid,

“The wond within he square brackets was inseried by 5. 16{2)(b), ibid.

"Suh-section (4) was omitted by s. 1663 ibid
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16A. (1) There shall be an Election Tribunal to which shall be
referred any question as to whether any person is eleigible under this
Act for election or nomination or has been duly elected or nominated
as, or is entitled 10 be, a member uf any authority or bady of the University,
and the decision of the Election Tribunal on such question shail be final,

{2) The constitution of the Election Tribunal shall be prescribed by
Stawles.

(3) Tf, during the progress of any election of members to any authority
or body of the University, the Election Tribunal is-satisfied that such
election is vitiated by fraud or corrupt practice, the Election Tribunal
may make an order arnulling the proceedings in respect of such election
or any part thereof and directing fresh proceedings to be started, in
accordance wilh the provisions of this Act and the Siatutes, the Ordinances
and the Regulations, from such stage as may be specified in the order
and such order of the Election Tribunal shall be final.

{4) No suit or proceeding shall lie in any civil court against a
decision or an order of the Election Tribunal under sub-section (1) or
sub-section (3), as the case may be.

17. (1) No aci or proceedings of any *[authority or bady] of the
University shall be invalid merely by reason of the fexistence of a
vacancy of vacancies among it members] or by reason of ‘[any person
having taken part in the proceedings is] subsequently found not 1o have
been entitled 10 do so.

3Explanation.—For the avoidance of doubt it is hereby declared that
where the office of any member of any authority or body of the University
cannot be filled up on account of any election or appointment not being
for any reason feasible, there shall be deemed 1o be a vacancy in the
office of such member until such ¢lection takes place or such appointment
is made.

'Scction 16A was inseried by s. 17 of the Bidhan Chandra Krishi Viswavidyalaya
(Amendmenl) Agt, 1981 (West Ben. Act XXXI ol 1981).

‘The wards within thc squarc brackeis were subslituted for the wenls "authorily or
olher body™ by s. L8(1)(a), ibid

*The wards within the sguare brackels were substituted for the words “esisience of

_any vacangy among its members™by 5. 2(1) of the Bidhan Chandro Krishi Viswavidyalaya
(Amendment) Act, 1995 (Wesl Ben, Act V ol 1996).
‘The wordy within the square brackels were substituted for the words “any person
having (aken part in the proceedings who is™ by 5. 18(1)(b) of the Bidhan Chandra Krishi
Viswavidyalaya (Amendment} Act, 1981 (West Ben. Act XXXI of 1981).

*This Explanation was added by s. 2(2) of 1the Bidhan Chandra Krishi Viswavidyalaya
fAmendmeni} Act, 1994 (West Ben. Act V af 1996).
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{Chapier [V.—Officers—Section 18.)

{2) Save as otherwise provided in this Act all acis done and orders
passed in good faith by the University or any of its authorities shall be
final, and no suit shall be instituted against, or damage claimed from,
the University or any of its authorities for anything dene or purported
to have heen dane in purseance aof this Act or the Statutes or the
regulations made thereunder,

(3) No suit, prosecution or other proceeding shall lie against any
officer or other cployee of the University for any act done or purponed
to have been done under this Act or the Statules, without the previous
sanction of the '[Executive Council].

(4) No officer or other employee of the University shall be liable
for any such act in any civil ar eriminal proceeding if the aci was done
in good faith in the discharge of his duties imposed by or under this Act.

CHAPTER IV
Officers

18. The following shall be the officers of the University, ramely:—

24 * - ES *

(2) the Vice-Chancellor,

{3) the Pro-Vice-Chancellor,
(4) the Regisrrar,

(5) the Comptroller,

{6) the Librarian,

Ak * * * *

(8} the Direcior of Research,

(9) the Director of Extension,
%9A) the Direclor of Farms,
{9B) the Campus Director,

5% *® * * *

Gk * * & * and

{12) such other persons in the service of the Universily as may
be declared by the Statutes to be officers of the University.

"The werds within the sguare brackets were substitnied for the word “fnard™ by &
18(2) of 1he Bidhdn Chandra Krishi Viswavidyulaya (Amendment} Acl, 1981 (West Ben.
Acl XXXI of 1981).

*Clause {1) was omiled by s, 19(1). ib&l.

*Clause (7} was omited by s. 19(2), ibid.

*Clauses (9A) and (9B} were inscrted by s 10 of the Bidhan Chandra Krishi
Viswavidyalaya (Sccond Amendment) Act, 1996 (West Hen, Act XX[ of 1996),

*Clause (10} was omiteed by 5. 1943) of the Bidhan Chandra Krishi Viswavidyalaya
(Amendment) Acl, 1981 {West Ben. Act XXXI of 1981).

AMlause (111 wos amirred hae o 1974% (R0
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XLIX of 1974.)
{Chaprer IV.—Officers—Secrions 19, 20.)

119. (1) The Gevemar shail, by virlue of his office, be the Chancellor g\in“"an
of the University. He shall be the head of the University and the President
of the Court and shall, when present, preside over the meetings of the

Court.

(2} The Chancellor shall exercise such powers as may be conferred
on him by or under the provisions of this Acl.

(3) Every proposal to confer any honorary degree shall be subject
to confirmation by the Chancellor.

(4) Every Statute or Ordinance shall, before it is given effect Lo, be
submitted to the Chancellor, shall be modified or amended in such
manner as may be suggested by the Chancellor and shall come into force
on being assented lo by the Chancellor from such date as the Chancellor
may determine.

*20. (1) The Vice-Chancellor shall be appointed by the Chancellor gin‘;':lfm
on the unanimous recommendation of the Executive Council. If (he '
Executive Council fails to make any such recommendation, the Vice-

Chancellor shall be appointed by the Chancellor in consultation with the
Minister from a panel of three persons to be elected by the Executive
Council in accordance with the system of proportional representation by

means of the single wansferable vote.

(2) The Vice-Chancellor shall hold office for a term of four years
or till he attains the age of 65 vears, whichever is earlier, and shall,
subject to the provisions of this section, be eligible for re-appointment
for another term of four years or ull he attains the ape of 65 years,
whichever is earlier.

(3) The Chancellor may, notwithstanding (he expiration of the term
of the office of the Vice-Chancellor or his attaining the age of 65 years,
allow him Lo continue in office till a successor assumes office, provided
that he shall not continue as such for any period exceeding six months.

(4) The Vice-Chancellor shall be a whole-time officer of the
University. He shall be paid from the Universily fund such salary and
allowances as the Chancellor may decide in consultation with the Stale
Government.

'Section 19 was substituted for the original section by s. 20 of the Bidhan Chandra
Knshi Viswavidyalaya (Amendment) Act, 1951 (West Ben. Act XXX1 of 1581).

Section 20 was substituled for the original section by s, 21, ibid. Prior to this substilnion
the wards “shall hold office lor such term not cxceeding lhree years as may be specified
by the Chancellar” were substituted for the words “'shall hold office for a term of three
years", in sub-section (2) of the original section, by s. 4(a) of the Bidhan Chandra Krishi
Viswavidyalaya (Amendment) Act, 1977 (West Ben. Act 1V af 1977) and (wo provisos
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{Chaprter 1V.—Officers.—Section 21.)

(5} The Vice-Chancellor may resign his office by writing under his
hand addressed 1o the Chancellor.

(6) (a) If the Vice-Chancellar is, by reason of leave, iilness ar
other cause, temporarily unable to exercise the powers and perform the
duties of his oflice, then, during the period of such lemporary inability,
the Chancellor in consultation with the Minisier may appoint any person
to exercise the powers and perform the duties of the Vice-Chancellor.

(b} When 2 vacancy occurs in the office of the Vice-Chancellor by
reason of death, resignation or expiry of the term of his office or otherwise,
then, pending the appointment of a Yice-Chancetlor the Chancellor in
consultation with the Minister may appoint any person Lo exercise the
powers und perform the duties of the Vice-Chancellor for any period not
exceeding six months.

(7) The vecancy in the office of the Vice-Chancellor occuring by
reason of death, resignation or expiry of the term of his office or otherwise
shall be filled up by appointment of & Vice-Chancellor in accordance
with the provistons of sub-section (1) within a period of six months from
the date of oceurrence of the vacancy and such period shall be held 10
include any peried for which a Vice-Chancellor is ailowed to continue
in office under sub-seclion (3) or a person s appointed Lo exercise the
powers and perform the duties of the Vice-Chancellor under clause (b)
of sub-section (6).

Powers :rmlfl 121, (1) The Vice-Chancelior shall be the principal executive and
?;L:lc]:.w ¢ academic officer of the University and shall, in the absence of the

Chancelier.  Chancellor, preside over the meetings of the Court. He shall, by virtue
aof his office, be a member and the Chairman of the Executive Council
and the Faculty Councils for posi-graduate and. undergraduate sludics
and also the Chairman of any other authority or body of the University
of which he may be a member. He shali also be entitled 10 be present
at and to address any meeting of any other authority or body of the
University of which he may not be 2 member, but shall not be entitled
to vote thereat.

(2) The Yice-Chancelor shall have the powers to convene mectings
of the Court, the Executive Council and the Facully Councils for post-
graduute and under-graduate studies and of any other authority or body
of the University.

'Seciivn 21 was substituted for the original section by s. 22 of the Bidhan Chandra
Krishi Viswavidyalayz (Amendment) Act, 1981 (West Ben. Act XXXI of 1981). Prior 1o
this substitution the words "meetings of the Universily, Board"” were substitaled fur the
words “meetinps of 1he Board™, in sub-section (3} of the eriginal scction, by 5. 5 vl the
Bidkan Chandra Krishi Viswavidyalaya (Amendment) Acl, 1977 (West Ben, Act IV
af 1971
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XLIX of 1974.]

{Chaprer TV.—Officers.—Section 22.}

(3) It shall be the duty of the Vice-Chancellor 1o ensure that the
provisions of this Act, and the Statutes, the Ordinances and the Regulations
are faithfully observed, and to take such action as may be necessary for
this purpose.

(4) The Vice-Chancellor shall have the power [o exercise general
control and supervision over all other officers of the University and over
all 1eachers and employees of the University and generally over all the
aflfairs of the Unijversity.

(5) The Vice-Chancellor shall exercise such cther powers and
discharge such other duties as may be delegated to him by any authority
or body of the University or as may be prescribed by Statutes, Ordinances
or Regulations.

(6) The Vice-Chancelior may take on behalf of the University such
action as he may deem expedient in any matter which, in his opinion,
is either urgent or of an emergent pature and shall report the same for
confirmation at the next meeting of the authorily or body which, in the
ordinary course, would have dealt with the matter: -

Provided that if the action taken by the Vice-Chancellor is not
approved by the authorily or body concerned, the matter shall immediately
be referred to the Chancellor whose decision thereon shall be final.

{7) The Vice-Chancellor may, with the approval of the Executive
Council, at any time delepate any of his powers other than the powers
referred 1o in sub-section (6) to any other officer subordinate to him.

22. If in the "[opinion of the Executive Council] il is necessary Lo
have one or more Pro-Vice-Chancellors as full-time officers of the
University the *[Executive Council may] make recommendation in this
behalf and the Chancellor may approve the proposal for creation of such
pasts. A Pro-Vice-Chancellor shall be appointed by the Board in
consuliation with the Minisier for such period and on such terms and
condilicns as may be *[fixed by the Chancellor in consultation with the
Siate Govermnment.] A Pro-Vice-Chancellor shall have such duties and
shall perform such functions as may be prescribed.

'The words wilhin the square brackets were substituted for the wards “gpinion of Ihe
Board™ by s. 23{1} ol the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1981
{WeslL Ben, Act XXXT of L981).

*The words within the square brackels were subsiituted lor the words “Board mey™
by 5. 23(2). ibid.

*The words within the square bruckels were substituied for the words “fixed by the
Roard ™ by 5, 23030, ibid.
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(Chapter IV.—Officers.—Sections 23, 24.)

The 23, (1) The Registrar shall be a whole-time afficer of the University
Reglsirur. and shall be appointed by the Vice-Chancellor subject to the approval
of e '[Executive Council] and the Chancellor.

(2) The salary and allowances payable to the Repgistrar shall be such
as may be prescribed,

(3) The Registrar shall be responsible for the due cusiody of the
records and the common seal of the University. ** * * * He
shall keep a permanent record of all courses, curricula and other
information as may be deemed necessary.

(4) The Registrar shall be responstble for maintaining a permanent
record of the academic perfermance of students including the courses
taken,grades obtained, degrees awarded, prizes or other distinctions won,
and any other items pertinent to their zcademic performance.

{5) The Registrar shall perform such other duties as may be prescribed
or which may be assigned by the }[Executive Council] or the Vice-
Chancellor.

ngnplmller 24, (1) The Comptroller shall be a whole-time officer of the
" University and shall be appointed by the Vice-Chancellor subject 1o 1the
approval of the ‘[Executive Council] and the Chancellor.

(2) The salary, allowances and other conditions of service of the
Comptroiler shall be such as may be prescribed.

(3) The Compuroller shall manage the funds and investments of the
University and shall advise in regard to its financial policy,

(4) The Comptroller shall be responsible to the Vice-Chaneellor in
the preparation of the budget and the statement of accounis of the
University.

(5) The Comgtroller shall be responsible to the Vice-Chancellor for
ensuring that expenses are made in terms of authorisation in the budget.
When any revision of the budget is needed in connection with any new
programmes or changed requirements or for other reasons he shall prepare
a revised or supplementary budget and cause it to be placed before the
appropriate authority for approval. He inay disallow any expenditure
which may contravene the terms of any Statute or for which provisions
is required to be made by a new Statute.

'"The wonds within the squore hrackets were substituted for the word "Board" by s.
24(1) of the Bidhan Chandra Krishi Viswavidyalaya (Amentdment) Act, 1981 (Wesl Ben,
Act XXXI of 1981).

“The words “He shall be ex afficio Secrelary 10 the Academic Council and shal| be
bound 1o place before it all such infarmation as may be necessary for the transaction of
business." were omilted by s, 24(2), ibid
iy ;rh% \d\rnrﬂs withim the squarc brackels were sudstiluted for the word "Board™ by s.

(3), ibid.

*The words within the squore brackets were substiwsted for the word “Board" by

5. 25 rhid
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XLIX of 1974.]

{Chapter IV.—Officers.—Sections 25-27.)

25. (1) The Librarian shall be appoinled by the Vize-Chancellar EF; .
, raran.
subject to the approval of the '[Executive Council] and shall be respansible
for all matters concerning the library.

(2) The salary, allowances and other conditions of service of the
Librarian shall be such as may be prescribed.

26. (1) There shall be a Dean in each Faculty Council for post- E;Eﬁ"ﬁq
2 08,
graduate and undergradunie studies who shall be a Professor of the

University.

(2) [The Dean shall be elected by the members of the Faculty
Council and shall act as the Vice-Chairman of the Faculty Council] and
shall be responsible 1o the ¥ice-Chancellor for the faithful observance
of the Statutes and regulations relating to the Faculty. In carrying out
his responsibilities the Deans shall work in close collaboration with other
officers including the Associate Deans, Directors of Research and
Extension and shall generally work through the Heads of the Departmenis
of the Faculty. '

(3) The Deans shall have such other duties and perform such ather
functions as may be assignd to them by the Statutes,

*(4) The Dean shall hold office for a term of four years.

27. (1) There shall be a Dean to be designated as the Dean of Post- E:IDEM of
graduate swdies who shall co-ordinate all the aclivities relating to post-  graduae
graduate studies in all the Facullies. He shall be appointed on such terms Studies.

and conditions as may be prescribed.

(2) The salary, allowances and other terms and.conditions of service
of the Dean of Post-graduate Studies shall be such as may be prescribed.

'The words within the square brackels were substiluled [or the word “Board" by
5. 26 of the Bidhan Chandm Krishi Biswavidyalaya (Amendment) Acl, 1981 {(Wesl Ben.
Act XXXI of 1981).

2Sub-seclion (1) was substiluled for the original sub-section by s, 27(a), ibid.

*The words within the square brackets were substituted for the words *"The Dean shall
be the Chairman of the Board of Siwudics of the Faculty concerned™ by
5. 27(b), ibid.

*Firstly. sub-section (4) was inseried by s. 27(c), ibid. Thercalter the said sub-scciion
wits substiluted for the previous one by 5. 11 of the Bidhan Chandm Krishi ¥iswavidyoloya
{(Second Amendment) Acl, 1996 {West Ben. Act XXI ol 1996).

ISub-sectian (1) was substituted lor the original sub-sectian by . 28 of the Bidhan
Chandra Krishi Viswavidyalaya (Amendment) Acl. 1981 (West Ben. Act XXXT of 1981).
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{Chapter IV.—Officers—Sections 28-29A.)
The Directos 28. (1) There shall be a Director of Research who shall be a whole-

of Research.  time officer of the University. He shall be appointed by the Vice-
Chancellor with the prior approval of the '[Executive Council] and the
Chancellor in accordance with the Statutes made in this behalf. The
Director of Research shall be responsible *{to the Vice-Chancellor] for
carrying out the Research Programmes.

(2) The salary, allowances and other terms and conditians of service
of the Director of Research shall be such as may be prescribed.

(3) The Director of Research shall exercise such other powers and
perfarm such other duties as may be conferred or imposed on him by
the Starutes.

The Direclor 29, (1) There shall be a Director of Extension *[Education] who

f}gﬁﬂgﬁ’]’ shall be a whole-time salaried officer of the University responsible to
the Vice-Chancellor. He shall be appointed by the Vice-Chancellor with
the prior approval of the {Executive Council] and the Chancellor in
accordance with the Statutes made in this behalf.

(2) The pay, allowances and other terms and conditions of service
of the Director of Extension ®{Educalion] shall be such as may be
prescribed.

{3) The Director of Exiension '[Education] shall be responsible for
the execution of agricultural extension programme drawn up under this
Act. He shall exercise such other powers and perform such other duties
as may be conferred or imposed on him by the Statutes.

The Campus %29A. (1) There shall be a Campus Director who shall be a whole-
Director. time officer of the University. He shall be responsible to the Vice-
Chancellor and shall perform such functions, and discharge such dulties,
as may be assigned to him by the Vice-Chapcellor and the Executive
Council.
(2} The Campus Director shall be in overall charge of the campus
for the academic, administrative, research, extension education, and
financial funclicns of the campus.

'The words within square beackets were subsiiluted for the word "Board™ by s. 29(1}
of the Bidhan Chandra Krishi Viswavidyaloyn (Amendment) Act, 198] (WesL Ben. Act
XXXT of 1981).

*The words within the square brackets were insered by s. 29¢2), ibid.

*The word within the square brackets was inserted by s. 12(1) of the Bidhan Chandra
Krishi Viswavidyalaya (Second Amendment) Act, 1996 {(West Ben. Act XXI of 1996),

*The word within the squre brackels was inseried by s, 12(2), sbid.

*The words within the square brackels were substituted for the word "Board” by s.
30 of the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1981 (West Ben. Act
XXXI of 1981). .

*The word within Lhe square brackels was inseried by s. 12(3) of the Bidhan Chandm
Krishi Viswavidynlaya (Second Amendment} Act, 1996 (West Ben. Act XXT ol 1996}

TThe word within the squre brackets was insened by s. 12¢4), ibid.

"Section 294, was insenied by s. 13, ibid.
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XLEX of 1974.]

(Chapter V.—Research and Extension —Sections 30-32. —Chapter Vi—

Appointment of Teachers, Gfficers and vther employees.—Seciion 33.)

CHAPTER V
Research and Extension

30. Subjectlo the pravisions al this Aclund the Statutes, the University
shall underiake research programmes throughoul the State ol West Bengal
with a view 1o aiding the development of agricullure,

31. (1) An Agriculture Extension Programime shall be taken up in
the University with a view (o making available 1o farmers and others
the findings of research and helping them 1o solve their problems. It shall
conducl demonstration and Lraining programmes for the benefil of students,
exlension workers, cultivators and rural people. Increased apriculwral
production shall be the principal objective of all extension activilies and
these activitics shall be co-ordinated with 1he ather functions of the
University and olher appropriate agencies of the Slate.

(2} The Agricultural Extenston Programme shall be developed under
the guidunce of a Director of Extension responsible Lo the Vice-Chanceller.

32, (1) Inconsultation with the appropriate officers of the University,
the Vice-Chancellor shall take such steps as may be necessary for the
full co-ordination of waching, research and exiension activiies of the
University.

(2} The University shall carry owt its programme of research and
extensien education keeping in view the needs of the State and shall
provide the appropriate technical support and consultative advice te the
State Government in (s aclivities in agricultural development,

CHAPTER VI

Appointment of Teachers, Oflicers and other employeces

'33. (1} A tcacher in the rank of Professor or of Reader of the
University shall be appointed by the Executive Council on the
recorumendation of a Selection Commitiee consisting of—

(i) the Vice-Chancellor as Chainman;
(ii) the Dzan of the Faculty concerned;
(1ii) three persens, not holding any office of profit under the
University und having special knowledge of the subject
which the Professor or the Reader will leach, of wham two

shall be the nominces of the Chancellor and one shall be
a nominee of the Execulive Council,

'Section 33 was sobstimted Tor Ihx. Dnyml sm_uon by € 31 of e Bidhan Coandra
Krichi Vicwnuidualsen £amendonanrs Tooe et
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[West Ben. Act

(Chapter VI—Appointment of Teachers. Officers and other
employees.—Section 334.)

(2} A teacher of the University, other (han a teacher in the rank of
Professor or of Reader shall be appointed by the Execulive Council on
the recommendation of a4 Selection Commitiee consisting of—

(i} the Vice-Chancellor as Chairman;

(i1) the Dean of the Faculty cancerned;

(iii) three persons, not holding any alfice of profit under the
University and having special knowledge of the subject
which the teacher will teach, of whom one shall be a nominee
of the Chancellor and two shall be the nominges of the
Execulive Council.

(3) Four members shall be a quorum for a meeting of the Selection
Commiltce for posts in the rank of Professor and Reader of the University
where at [east iwo expert members shall be present; and three members,
of whom ong shall be an expert, shall be a quorum for a meeling of the
Selection Commiltee {or posls in the rank of Lectlurer of the University.

(4) If the Executive Council does not accept the recommendation
of a Selection Commiliee, it shall refer the recommendation back to Lhe
Selection Commiliee with reasons for reconsideration and if the Executive
Council does nol accept the reconsidered views of the Selection
Commiltee, the maller shail be referred ta the Chancellor with reasons
and the decision of the Chancellor shall be final.

(5) The officers and other employees of the University shall be
appointed by such authorities as may be prescribed. -

(6) The number of teachers, officers and other employees of the
University and the method of selection of such teachers, officers and
employees shall, unless otherwise provided in this Act, be such as may
be prescribed.

(7) Every teacher, cvery officer and every employee of the University
shall, on appointment as such, be provided with a letler of appointment
conlaining such terms and conditions of appeintment as may be preseribed,

No post to '33A. Nolwithstanding anything cantained in any law for the lime
E;l:;:;:;i[?f being in force or in any contract, custom or usage to the contrary, the
mude University or any college shall not after the commencement of the
;’l':‘l::_f’“‘ Bidhan Chandra Krishi Viswavidyalaya (Amendment) Ordinance, 1977, —
Gayorment's (i) creale any tesching or non-teaching post involving any
approval. firancial liability,

(ii) increase the pay or allowances attached o any post or
sanclion any new allowances:

Provided that the State Government may, by an order,
revise the scale of pay attached Lo such pest or sunclion any
new allowance,

(i13) incure, except as provided in the rules prescribed for the
purpose, any expenditure on any development scheme, or

'Sectiens 33A and 33 were inseried by s, 6 of the Bidhan Chandra Krishi
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XLIX of 1974.)

10 of 1940.

{Chapter Vi—Appoimment of Teachers, Officers and orher
employees—Sections 338, 33C.)

(iv) uppaint any person lo any whole-time or part-time posl or
any post on (he basis of daily wage, which has nol been
sanctioned in accordance with the provisions of this Act,

wilhout the prior sanction of Lhe Stale Gavernment:

Provided that no sanclion of the State Government shail be necessary
for filling up any sanctioned post of u teacher for 2 perioed not exceeding
six months by a candidme who possesses the prescribed qualifications.

'33B. Every teacher of the Universily or any college who is in
receipt of pay in the revised scale shall retire (romt service on allaining
the age of sixly years.

*33C. (1) in the case of any dispute between the University and
any teacher, offices or employee of the University no final order has been
passed by the University within a period ol one year from Lhe date on
which the dispute was referred to the University by such teacher, officer
or employee, such dispute shall, on the request of such teacher, officer
oremployee, be referred Lo a Tribunal consisting of the following members,
namely:—

{i) a Chairman, who shall be nominated by the Clancellor in
consullation with the Minister;

(ii) one persen to be nominated by the Execulive Council;

(ii1) one person Lo be nominated by the teacher, officer or
employee concerned,

(2) Any appeal frum an employee of the University in a disciplinary
matler shall be referrd to the Tribunal and shall be decided and disposed
of by the Tribunal.

(3) The Tribunal may call lor any record, report or other information
from the University, if, in ity opinion, such record, repori or other
information is necessary for efficiem discharge of its functions, und the
University shall furnish such record, report or other information to the
Tribunal.

(4) The decision of the Tribunal shal] be (inal and no suit or proceeding
shall lie in civil court in respect of the matters decided by the Tribunal.

(5) Every request under sub-section (1) shall be deemed 1o be a
submission (o arbitration upon the terms of this seclion, within the
meaning of the Arbitration Act, 1940, and all the provisions of that Act
with the exception of section 2 thereof shall apply accardingly.

\See foat-nole | on page 178, ante,

I8ection 33C was insericd by 5. 32 of the Bidhan Chandny Krishi Viswavidyalaya
FAmeandmenty $-r 1G0T ffacr T oo 4 0 WL 0 A0
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The Bidhan Chandra Krishi Viswavidvalaya Act, 1974,

[West Ben. Act

(Chapter VIIL—University Funds, Annnagl Report and Acconnis.—
Sections 34-37.)

CHAPTER VII
University Funds, Annual Report and Accounis

34. (1) The University shall have a fund to be called the Bidhan
Chandra Krishi '[Viswavidyalaya] Fund, hercinalter referred to as the
University Fund.

(2) All monies received by the University by way of fees, fines,
endowmenls, grants, denations, bequests or loans or on any other account
whatsoever, shall be credited to. and all expenditure iacurred by the
University shall be paid out of, the University Fund.

35. The State Govemment may in every year make such recurring
and nan-recurring gronts to the University as the State Government
may deem necessary for the proper functioning of the University and for
carrying oul ils objectives as envisaged in this Act.

36. Anonnual report showing the various activities of the University
shall be prepared under the direction of such subordinate authority or
officer and shall be submitied to the University on or before sech date as
may beprescribed. The annual report shall be considered by the University
al a meeting,.

37. (1) As soon as may be afier lhe close of a *[financial year] the
accounts of the University for that ¥[financial year] shall be audited by
an auditor appeinted by the Siate Government or in such olher manner
as the State Government may direct.

{2) The Universiry shall consider the audited annual accounts at a
meeting and may take such action thereon as it thinks fit.

%3) The budget for each year and the latest audiled accounts shall
be presented to and considered by the University at a meeting convened
for the purpose.

1See fool-nole 2 an page [43, ente.

*The words within the square brackels were subsiitied for the word “year™ by 5. 33(1)
of the Bidhan Chandra Krishi Viswavidyalaya {(Amendment) Act, 1981 (West Ben, Act
XXXTof 1981).

*Sub-section (3) wus substiteied for the ariginal sub-seclion by s. 33(2), ibid
Thercafter the same was cesubslituted, w.e f. the 20th day of July, 1981, for the previous
one by 5. 2 of the Bidhan Chandra Krishi Viswavidyalaya (Amendment) Act, 1986 (WeslL
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XLIX of 1974.]

(Chapter VII—Universiry Funds, Annual Report and Accoinis.—
Section 37A.-—Chapter VIIl.—Statites and Regulations—Section 38.)

I(4) The budget of the University showing the receipt and expendi-
wure of the University on different accounis far a financial year shall be
submilled to the Stale Government for approval at least four maonths
before the beginning of such [nancial year in such form as may be
specified by the State Government.

}(53) The State Government shall, within fifteen days of commence-
ment of the financial year to which the budgel relates, communicate its
approval or oterwise of the budget to the University:

Provided that the State Government shall, from time Lo time, release
grants 10 the University 1o incur expenditure till the budget is approved.

*(6) Notwithstanding anything to the contrary contained in this Act,
the University shall not. except with the prior approval of the Stute
Governmenl, incur auy expendilure on any account in excess of the
amount specifred in the budget on that account,

7y The Universily shall have a continuous internal audit, and the
report of such audit shall be submitted Lo the State Government us soan
as possible after the end of every financial year,

I7A.  [Submission of budger.|—Ominted by 5. 34 of the Bidhon
Chandra Krishi Viswavidyalaya (Amendmenty Aci, 1981 (West Ben. Act
XXX!of 1981).

CHAPTER Vi
Statutes and Regulationg

38. Subject to the provisions of this Act the Statuies may provide for
all or any of the following matlers, namely:—
(1) the constitution, powers and duties of the aulhorities;
(2) the powers, functions, duties, manner of appointment and
the terms and conditions of service af the officers ** * *;
(3) the designation, inanner of appointment and the lerms and
conditions of service of the teachers and other non-teaching
staff;
(4) the conferment and wilhdrawal of honorary degrees and
academic distinclions;

'Sub-section (4} was substituied for the ariginal sub-seclion by s. 33(3) of the Bidban
Chandra Krishi Viswavidyalaya (Amendment) Act, 1981 (West Bea. Act XXXT ol 1081).
. Id‘Sub—scclions(S), (6) and (7) werc substituted for the original sub-xecion (5) by 5. 33(4),
ibid.

*Section 37A was inseried by s. 7 of the Bidhan Chandra Krishi Viswavidyalaya
{Amendmeni) Act, 1977 {West Ben. Act 1V of 19771,

*The words “other than die Ch:lnu:llor were ormltr:d by 5. 35(1) ol the Bidhan Chandra
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[West Ben. Act

(Chapter VI —Statutes and Regulutions.—Sectivns 39, 394, 40—
Chapter IX.—Transfer of Colleges and Employees Fund.—
Section 41.)

IE] £ * & * * #* * * *

(6) the establishment of departments of teaching in the
facultics:

(7) ¥ *  *the terms and conditions of service of the Vice-
Chancetlor;

(8) the estabiishment of a pension o provident fund or any
other insurance scheme for the benefit of officers. teachers
and other emptoyees of the Universily; and

(9) all other mauers which are required 10 be or may be
prescribed.

3%, (1)} The first Statutes with regard 1o matters set out in section 38
shall be made by the Vice-Chancellor with the approval of the Chancellor.

(2} Additionad Stgtutes on all matters required lo be prescribed,
may be made by the Vice-Chancellor with the approval of the [Executive
Council] and 1he Chanceellor,

“39A. Subject 10 the provisions of (his Acl and the Staunes, the
Ordinances may provide for any matter which under this Act or the
Statutes is required to be or may be prescribed by Ordinances.

40. The authorities of the University may make regulations not
incansistent with this Act and the Statules *[and the Crdinances] for the
purpose of—

(1) lying down the precedure to be observed at their meelings
and the number of members required o [orm the quorum;
and

(b} providing for maters which by this Act or the Statutes
f[or the Ordinances] have to be regulated by regulations.

CHAPTER [X
Transfer of Colleges and Employees Fund

41. (1) Notwithsionding anything contained in any gther law, an and
from the appointed day Lhe college of Agriculture, Kalyani, shall stand
disaffiliated from the Kalyani University and the Bengal Veterinary

'Cluuse (5) wus omitted by s. 35(2} of the Bidhan Chandro Krishi Viswavidyalaya
(Amendment) Act, 1981 {(West Ben. Act XX XTI ef 1981).

*The wards “the proceduce of appointment, cmoluments and™ were omifted by s. 35(3),
ibid.

*The words widin the square brackets were substituted lor the word “Board™ by 5. 36,
ihid,

“Sectivn J9A was insened by 5. 37, ibid,

*The words within ihe square brackets were insevied by 5. 38(1), ibid.
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XLIX of 1974.]

{Chapter IX—Transfer of Colieges and Employees Fund —
Sections,—4d42-44.)

. College, Calcutta, stand disaffiliated [rom the University of Calcutta and T
transferred to the University as its constiluent colleges.

(2) On and from 1he appeinted day the control and ntanagement of
the colleges specified in sub-section {1} and all properties, assels and
liabilities in relation thereto shall stand transferred o and vest in the
University.

'(3) Notwilhstanding Lhe foregoing provisions of this section, the
campus of the Bengal Veterinary College, Calcutla, at Belgachia, which
stands transferred to and vesls in the Universily on and [rom the
appointed day, shall continue to vest in the University till the Faculty of
Velerinary and Animal Sciences is finally transferred [rom the campus
of the Bengal Veterinary College, Calcutta, at Belgachia Lo the campus
of the University; and upon such (ransfer, the campus of the Bengal
Veterinary College, Calcuttn, al Belgachia shall stand transferred to
and vest in the State Government in the Department of Animal
Husbandry and Veterinary Services.

-

42, Every sludent of any of the colleges specified in sub-section (1) Swdents 10
of section 41 who immedialely before the appoinied day was studying in s
such college shall be permitted to complete his course of study in the
University and the University shall make arrangements;—

(a) for instruction, teaching, training and holding of examina-
tion in such manner as may be determined by the Universily;
and

(b) forthe conferment of the degr “~loma, or other academic
distinction of the University upuu the qualified student on
the result of such examination.

43. On and from the appointed day, no new college imparting New College
education in agriculture and allied sciences shall be established except x:"“““‘"“d

as a constituent college of the University. constituent
college.

44. (I) As soon as may be after the eappointed day, the Stale  Transfer of
Government may, after consulting the Vice-Chancellor, direct, by oo of
general or special order. that such of the employees of the Siate Govern-  employecs,
ment as are specified in lhe order shall be transferred Lo the University

with effect from such date as may be mentioned therein:

Provided that no such order shall be issued in respect of any
employee without the consent of such employee.

(2) Persons referred to in sub-section (1)} shall hold office under
the University subject to such terms and conditions, not being less
advantageous than what they were entitled to immediately before the
appointed day, as may be determined by the University by Statutes.

'Sub-section {3) was inserted by s, 4 of the Bidhan Chandra Krishi Viswavidyalaya
f A emancdemnnty Ast 10U7F FAFac Mian A et TY ~F 1ORY
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[West Ben. Act

(Chaprer IX.—Transfer of Colleges and Employees Fund.—
Section. 45.-—Chaprer X —Amendment.—Section 46.—Chapter XI.—
Divixion of assets and wransfer of employees of the Kalyani
University.—Section 47.}

45. The sums at the credil of 1he provident fund accounts of the
employees seferred 10 in sub-section (1) of sectian 44 shall be trans-
ferred to the University and the Jiability in respect of the said sums shall
therealter be the liability of the University.

CHAPTER X
Amendment

46. The Kalyani University Act, 1960, shall, with effect [rom the
appointed day, stand amended (o the extent and in the manner specified
in ![Schedule II].

CHAPTER XI

Division of assets and transler of emplovees
ol the Kalyani University

47, (1) The State Government may, by notification in the Gfficial
Gazette, transfer such assets and liabilities including lands, buildings,
books. equipments, laboratories, etc., belenging to the Kalyani University,
as muay be considered necessary, for the proper funclioning of the
Bidhan Chandra Krishi [ Viswavidyalaya] keeping in view the gverall
interests of both the Universilies.

(2) Pending Lhe establishment of the principal seut of the University
at Haringhata and the construction of administrative huildings, loboratories,
students’ hostels, staff quarters and other essential buildings, the Bidhan
Chandra Krishi ?[Viswavidyalaya] shall function at Kalyaani and the Siaie
Government shall make necessury interim arrangements by dividing the
present campus of the Kalyani Universily and allocaling the lands,
buildings, libraries, [arms, equipments, eltc., 1o the Bidhan Chandra Krishi
[Viswavidyalaya).

(3) The Agriculwral Facully building at Kalyani and such of the
hostels, reseaich farms and Jands belonging to the Kalyani University
as may be decided by the State Government, shall be transferred
permanently to the Bidhan Chandra Krisi 2[Viswavidyalaya] and shall
be used by the Universily for its purposes.

"The word and ligure within the square brackews were substiluted for the words “the
Schedule” by s. 8 of the Didhan Chandrm Keisht Viswavidyalaya (Amendment) Acl. 1977
(West Ben. ActTV o L977),

See fool-nole 2 on oaoe T3 ante
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{Chaprer XI.—Division of assets and transfer of employees of the
Kalvani University.—Sections 48-51.)

{4) All buildings, lands, research farms and other propeclies
belonging lo the Kalyani University and located within the Haringhata
police-station or within village Mohonpur or Gayeshpur, in the distric
of MNadia, shall, with effect from the appointed day, stand Lransferred 10
the Bidhan Chandra Krishi '| Viswavidyalaya].

48. TFor aiding and advising the State Government for giving effect  Advisory
to the provisions of this Chapter, the State Government may constitule Commiltce.
a Commmitlee consisting of the following persons, namely:—

(I) Vice-Chancellor, Kalyani University,
(2) Vice-Chancellor, Bidhan Chandra Krishi'[Viswavidyalaya),

(3) Secretary, Department of Agriculture and Community
Development,

(4) Secretary, Department of Education,

(3) Secretary, Department of Animal Husbandry and Veterinary
Services.

49. (1) All the members of the teaching end non-teaching staff of  Transter of
the Faculty of Agricutture of the Kalyani University shall, with effect "
from the appointed day, be Uansferred (o the Bidhan Chandra Krishi
![Viswavidyalaya).

(2) With regurd 1o any employee of the Kalyani University
other than those mentioned in sub-section ([) the State Government
may, if considered necessary and subject to the agreement of the
employee concerned, transfer him to the Bidhan Chandra Krishi
I[Viswavidyalaya].

50. Pending finalisation of such transfer of employees to the  [Interim order
Bidhan Chandra Krishi '[Viswavidyalaya), the State Government Cftmnsterof
may pass interim orders of transfer allocating lemporarily any of the

employees of the Kalyani University 1o the Bidhan Chandra Krishi

'[Viswavidyalaya].
51. Every person iransferred to the Bidhan Chandra Krishi Pprotection of
I[Viswavidyalaya], shall hold office subject 10 such terms and condi- :ingr

tions not being less advantageous than what they were entitled
o immedialely before their transfer.

Wer Frat-nale T on nane 1A% st
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186 The Bidhan Chandra Krishi Viswavidyalaya Act, 1974,
[West Ben. Act

{Chapter XII.—Transitory provisions and removal of difficuiries.—
Section, 52.)

CHAPTER X1I
Transitory provistons and removal of diflicullies
Transitory 152, (1} The Chancellor shall, within three months from the date of
provisions. — wublication of he Bidhan Chandra Krishi Viswavidyalaya (Amendment)  West Ben.

Ordinance, (981 in the Official Gazerre, in cansultation with the (o3, "

Minister, on such terms and conditions as he thinks {it, appoint a person
to be the Vice-Chancellor. Such Vice-Chancellor shall be the first Vice-
Chancellor of the University and shall hald office for a period of four
years ur till he auains the age of 65 years, whichever is earlier, and
upon his appointment, the person holding office as the Vice-Chaneellor
of the University immediately before the date of such appointment
shall vacate his office.

(2) The first Vice-Chancellor shall, with the approval of the !
Chancellor and with the assislance of a committee consisting of not '
less than nine members nominated by the State Government cause the
first Statutes, the first Ordinances and the first Regulalions of the
University to be framed.

(3) The frst Vice-Chancellor shall, within six months from the |
dute of his appeintment or within such longer pertod, [not exceeding
eighteen months] from the date of his appoimment, as the State
Government may, by notification in the Official Gazette, direct, cause
arrangements 10 be made for constituling the Court, the Executive
Council, the Faculty Councils for post-graduale and undergraduate
studics und the Boards of Studies in accordance wilh the provisions of the
first Statutes, the first Ordinances and Ihe first Regulations as framed
under sub-section (2), as if they had already come into force. -

(4) If, for any reason,—

(a) the constitution of the Court, the Executive Council and
other bodies referred to in sub-section (3} cannot be
completed within the period of office of the first Vice-
Chancellor appointed under sub-section (1), then, on the
expiry of such period, the Chancellor may, in consuhation
with the Minisier, on such terms and conditions as he thinks
fir appoint the first Vice-Chancellor whose period of office
has expired or ancther person to ha the Vice-Chaneellor for
lhe purposes of Lhis section For such peried not exceeding
one year as Lhe Chancellor thinks [, or

'Section 52 was substiluied for the vriginal section by 5. 32 af the Ridkan Chandra
Krishi Yiswavidyalaya (Amendment) Act, 1981 (West Ben. Act XXX of 1981).

*The words wilhin the squarc brackets were substiluled, w.e.l. the 5th day of Augusl,
1982, for the words "not e¢xceeding one year™ by s. 5(I) of the Bidhan Chandra Krishi
Yiswavidvalaya (Amendmem) Act. 1987 Wea Ren A s TY A7 1020
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Wesl Ben.

Crd. ¥V of
1981.

Wesl Ben.

Act. Vaof
1978.

(Chapter XIL—Transitory provisions and removal of difficulties.—
Section. 52.)

(b) a vacancy occurs in the office ol the first Vice-Chancellor
before the expiry of the period of his office, then, the
Chancellor may, in consuliation with the Minister, on such
terms and condilions as he thinks fil, appoint another person
to be the Vice-Chancellor for the purposes of this section for
the unexpired portion of such period or such further period
nol exceeding one year as the Chancellor thinks fit,

and references in this Act to the first Vice-Chancellor shall be deemed
to include references Lo the Vice-Chancellor appointed under this sub-
section. -

(5) The Slate Government shall, by notification in the Official
Gazeire, '[appoint a date or dates and on and from such date or dates)
the Court, the Executive Council, the Faculty Councils for post-
graduate and undergraduate studies and the Boards of Studies shall
commence to exercise their respective funclions and the first Stalutes,
the first Ordinances and the first Regulations as framed under sub-
section {2) shall come into force and be the first Statutes, the first
Ordinances *[and (he first Regulations of the University; and different
dates may be appointed [or different authorities of the University and
for the first Statutes, the first Ordinances and the first Regulalions as
framed under sub-section (2).]

(6) With effect from the dale of publication of the Bidhan Chandra
Krishi Viswavidyalaya (Amendment) Ordinance, 1981 in the Official
Gazetre, the Bidhan Chandra Krishi Viswavidyalaya {Temporary
Supersession) Act, 1978 (hereinafier referred to in this sub-section as
1he said Act) shall stand repealed and thereupon—

(2) the Bidhan Chandra Krishi Viswavidyalaya Council
referred [o in clause {b) of section 4 of the said Act shall
stand dissolved, and

{b) all the members of the said council shall be deemed to have
vacated their respective offices, and shall cease to function,
as such members:

Provided that notwithstanding such repeal, anything
done or any action taken under the said Act shall be deemed
to have been validly dene or 1aken under this Act.

(7) The first Statules, the first Ordinances and the first Regulations

of the University shall remain in force until new Slatuies, new Ordinances
and new Regulations are made under the provisions of this Act.

(8) The provisions of this section shall have effect notwithstanding
anylhing to the contrary contained elsewhere in this Acl or in any other
law.

‘The words within the square brackets were substituted, w.e.f. the 5th day of Aupust,
1982, for the words “appoint a date and on and from such date™ by s. 5(2){z}. ol the Bidhan
Chandra Krishi Viswavidyalaya (Amendment) Act, 1982 {West Ben. Act IX of 1982},

*The words, bruckets and figure within the square brackeis were substituted, w.e.l. 1he 5th
day of Augusl, 1982, for the words “and the first Regulations of the University™ by 5. 5(2){b}.
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(Chapter XH.—Transitory provisions and removal of difficulries.—
Sections 53-55.)

Appointment 53. Notwithstanding anyihing contained in seclion 23 and 24 the

ﬁi'g",fhf'jf' first Registrar and the first Comptroller of the University shall be
und first appointed by the State Gavernment for a period nol exceeding three
Comptroller.

years on such terms and canditions as it thinks fit.

Removal of 54. If any difficulty arises in giving effect 1o the provisions of this

difficully. Acl the Siatie Government may take such sieps or issue such orders
not jnconsisient with this Act as may be necessary for removal of the
difficulty.

Delegation. 185, (1) The Vice-Chancellor, or, with the approvat of the Vice-

Chancellor, the Registrar, may, subject to the provisions of this Act,
delegate such of his powers or duties conferred or imposed by or
under this Act as may be prescribed by the Statutes 1o an officer of the
University under his direct administrative control,

(2) Subject 1o the provisions of this Act,—
(a) the Court may delegate any of ils powers or [unctions,
conferred or imposed by or under this Act, lo—
(i) the Vice-Chancellor, _
(31) the Executive Council.
(iit) a comumitlee constituted from among its own members,
or
(iv} acommittee appoinied in accordance with the Stamtes;
{b) the Exccutive Council may delegaie any of its powers or
functions, conferred or imposed by or under this Act, to—
(i) the Vice-Chancellor,
(ii} acommiltee constituled from among its own members,
(iii} a commiltee constituled in accordance with the
Statutes or the Ordinances, or
(iv) any of the Faculty Councils for post-graduale and
undergraduale studies;

(¢} the Faculty Council for post-graduate and undergraduate
studies may delegale any of its powers or functions,
conferred or imposed by or under this Aci, to—

(i} the Vice-Chancellor,
(ii) acommitiee constituted from among its own members,
(i) a committce constituted in accordance with the
Regulations, or
(iv) any of the Boards of Studies.

'Section 55 was substituted for the original section by s. 40 of the Bidhan Chandra

Welehi Afirianar [ELIYEL T [ NI S R AL L
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Ord. X of*
1974,

(Chapter Xl.—Transitory provisions and remeval of difficulties.—
Section 36,—Schedule 1)

56. (1) The Bidhan Chandra Krishi '[Viswavidyalaya] Ordinance, Rcpeal and
1974, is hereby repealed. SOVINES.
(2} Anything done or any action taken under the Bidhan Chandra
Krishi '[Viswavidyalaya] Ordinance, 1974, shall be deemed lo have
been validly done or taken under this Act as if this Act had commenced
on the lst day of September, 1974.

2SCHEDULE I
[See section 2(13a).]
GOVERNMENT OF WEST BENGAL

DEPARTMENT OF AGRICULTURE AND
COMMUNITY DEVELOPMENT

Education and Tr‘aining Branch

No. 946-Edn. and Trg./2U-20/75.
Dated Calcura, the 2nd February, 1976,

From: Shri A. K. MITRA, Deputy Secreiary,

To: The VICE-CHANCELLOR, Bidhan Chandra Krishi
'Viswavidyalaya], Haringhata, Nadia.

Subject : U.G.C. scales of pay for the Leachers of the Bidhan Chandra
Krishi '[Viswavidyalaya]

Sir,

I am directed o say that in pursuance of a decision of the Government
of India to revise the scales of pay for the teachers of Universities and non-
Government Colleges {(excluding Medical, Agricultural, Veterinary Science
an Engineering Colleges) as recommended by the U.G.C,, the Swte
Government has already introduced the revised pay-scale for the above
calegory of teachers in this State with effect from 1st January, 1973,

2. The I.C.A.R. informed the State Government of ils intention to
extend the benefit of revision of scales of pay to the teachers of the
Agricultural Universities under the aforesaid scheme with effect from Ist
January, 1973, subject to the following terms and canditions:—

(i) Central assistance (o this extend will be available for the
period from January 1, 1973 to March 31, 1979;

(i) The State Government will bear the entire balance of
expenditure and will not pass an the liability for any portion
of it to the Universily; and

'See lool-noie 2 on page 133, ware.
*This Schedule ! was inseried by s, 9(b) of the Bidhan Chandra Krishi Visvavidyalaya
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(iif} The State Government will take overihe entire responsibility
for maintaining the revised scales with effect from April
1979.

The LC.A.R. has also accepted in principle o assist the State Government
if it wishes to adopt the revised scales of pay for Agricultural Universities.

3. On the recommendation of the 1.C.A.R., the U.G.C. has since
declared the Bidhan Chandra Krishi '[Viswavidyalayua), fit to receive
Central grants. The State Government has now decided o revise the scales
of pay of the weachers of the Bidhan Chandra Krishi '[ Viswavidyalaya],
as recommended by the U.G.C. with effect from lst January, 1973,
Accordingly, sanction of the Governor is accorded 1o the introduction of
the following revised scales of pay to the teachers of the Bidhan Chndra
Krishi ![ Viswavidyalaya] with effect from st January, 1973, subject lothe
condilions as stipulated in Annexure [:—

(i} Lecturer—Rs. 700—40—1,100—50—1,600.
(i} Reader—Rs. 1,200—50—1,300—-60—1,900.
(iii) Professor—Rs. [,500—60—1,800-—100—2,000—125/2—
2.500.

4. The pay shall be fixed in the revised scales according to the
formula as laid down in Annexure 11,

5. The revised pay-scales will be applicable to all teachers of the
Taculty of Agriculture of the Kalyani University who were in position on
Ist January, 1973 and also to those who were appointed according 1o the
approved rules of recruitment against posis (i) which were vacant on st
January, 1973 but filled up later and {ii) which were created after Ist
January, 1973 with approval of the competent authority.

6. Teachers serving in approved posts on the dale of issue of this
order may retain the old scales of pay with 21l the conditions attached
thereto provided they exercise option in writing in the form prescribed
within sixty days of the date of issue of this order.

7. The additional emeoluments consequent on the revision of the
scales of pay now sanctioned will attract the provisions of the Additional
Emoluments (Compulsory Deposit) Act, 1974,

8. A separaie account for the additional expenditure in respect of the
posts created after 1st January, 1973 should be maintained,

9. The charge on this account will proceed from Lhe grant under the
head “305—XIII—Agril. Edn.—State Plan (Fifth Plan)—Dev. of
Agriculiural Education at Kalyani and other Universities” in the budget for
the current finarcial year.

'See (ool-nole 2 on page [43, ante,
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10. This orderissues with the concurrents of the Finance Department,
vide their U/O No. Group A 161, dated 31st January, 1976.

11. The Accountant-General, West Bengal, is being informed.

12.  Annexures I, 1I and 1T furnished with G.O. No. 372, dated 7th
April, 1975, issued by the Education Depariment should be adhered 1o,
miitaiis mutandis, for the purpose of this order. A copy of relevant G.O.
No. 372, dated 7th April, 1973, is enclosed herewith.

Yours faithfully,
A.K.MITRA,
Depury Secretury.

GOVERNMENT OF WEST BENGAL
EDUCATION DEPARTMENT
College Sponsored
No. 372-Edn, (CS)/5P-9774

From : Shri B. N. Chauerjee, [A.S.,
Joint Secretaty to the Government of West Bengal.

Ta : The Director of Public Instruclion, West Bengal.
Calculra, the 7th April, 1975.

Subject : Reviston af Salary of University and College Teachers,

Sir,

The undersigned is directed to say that the Government of India, in
their letier No. F.1-40/74-U.L, dated Znd November, 1974, of the Ministry
of Education and Social Welfare, requested the State Government to
consider the question of implementing in this State the scheme of the
revised pay-scales of University and College teachers as recommended by
the University Grants Commission with such modifications, if any, as may
be considered necessary tosuit local conditions. The Government of India
offered to render financial assistance to the extent of 80 per cenr. of the
additional expenditure involved in giving effect 1o the revised scales of
pay subject to the following conditions:—

(i) Central assistance to this extent will be available for the
period Januarv 1. 1973 1o March 31, 1979
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(i1} the S1ate Government will bear the entire balance of expendi-
ture and will not pass on the Hability for any porntion of il to
the Universilies or the managemenis of private colleges; and

{(iii) The State Government will take over the entire respoosibility
for maintaining the revised scales with effect from April I,
1979.

2. The State Government has decided Lo introduce the scheme of
revised payscales for University and College teachers as recommended by
the University Grants Commissionin the Universities and non-Government
Colleges of this Stale (except Medical, Agriculturul and Veterinary
Science Colleges). Accordingly, sanclion of the Govemaor is accorded o
the introduction of the following revised scales of pay for teachers of
Universities and non-Government Colleges (including Government-
sponsored Colleges butexcluding Medical, Agriculturul Veterinary Science
and Engineering Colleges) of this State with effect from 1st January, 1973,
subject to the conditions as stipulated in Annexure I:

Universities——

(i) Lecturer—Rs. 700—40—1,100—50—1,600.
(ii) Reader—Rs, 1,200—50--1,300--60—1,900.
(iti) Professor—Rs. 1,500--60—1,800—100—2,000—125/2—
2,500.

Non-Government Collepes (including Government-sponsored Colleges
but excluding Medical, Agricultural. Veterinary Science and Engineering
Colleges—

(i) Demonstrator/Tutor—Rs, 500—20—700—25-—900 (for
existing incumbenis only).

(ii) Lecturer—Rs. 700—40—I,100—50—1,300—Assess-
ment—50—1,600.

{iii) Principal—
(a) Rs. 1,200—50—1,300—60--1,900,
(b} Rs. 1,500—60—1,800—100—2,000—125/2—2,500.

3. Pay shallbe fixed in the revised scales according to the formula as
laid down in Annexure I,

4. Therevised pay-scales will be applicable 1o all teachers who were
in position on 1st January, 1973 and also to those who were appointed
according to the approved rules of recruitment against posts (i) which were
vacanton [st January, 1973 but filled up later and (i1} which were created
after 1st January, 1973 with approval of the comnetent authoritv
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5. Payment of additional grants to Colleges for the introduction of
the revised scales of pay now sanctioned is subject 1o the maintlenance of
the existing College scales of pay in the case of non-Government non-
sponsered Colleges.

6. Teachers serving in approved posts on the date of issue of Lhis
order may relain the old scales of pay with all the conditions attached
thereto provided they exercise option in writing in the form prescribed
within sixty days from the date of issue of this order.

7. The additional emoluments consequent on the revision of the
seales of pay now sanctioned will attract the provisions of the Additional
Emoluments (Compulsory Deposit) Act, 1974.

8. Payment of ar hoc amount of Rs. 75 per month to the University
and College teachers which was sanctioned in Governmenl order Na.
1241-Edn. (CS), daled the 30th July, 1974 (substituted), should be
discontinued with effect from Ist April, 1975.

9. The charge on account of addilional expenditure involved for
revision of pay-scales of University teachers will be debited to the head
"University and Other Higher Education—Assistance to Universilies for
Non-Technical Education—State Plan (Fifth Plan)—Improvement of
service condition of University teacherni—Grants-in-aid/Contributions”
and that on account of College teachers (o the head “University and Other
Higher Education—Assistance to Non-Government Colleges—State Plan
(Fifth Plap)—Improvement of service condition of College teachers
Grants-in-aid/Contributions” in the 277—Educatton (excluding Sports
and Youth Welfare) budget.

10. A seperate account for the additional expenditure in respect of the
posts ercated afier |5t January, 1973 should be maintained.

Lt. Thisarder issues with the concurrence of the Finance Depariment
of this Government, vide their U.0O. Note No. Group B/875, dated 7th
April, 1975.

12.  The Accountant-General, West Bengal, is being informed.

B. N. CHATTERIEE,
Joint Secreiary.
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ANNEXURE |
Conditions [or introduction of the revised Pay Scales

[Reference pam. 2 of G.O. No. 372-Edn. {CS),
dated 7th April, 1975.]

() The revised pay scales are inclusive of the entire amount of
Government D. A.as well as University/College D A, ilany, as admissible
on 31st December, 1972,

(ii) The additional emoluments payable to leachers for the period
from st January, 1973 10 315t March, 1975, if any, after adjustment of the
ad interint increase of Rs. 75 p.m., paid from [s1 April, 1974, will be paid
in two annual instalments, the first one to be paid on or about April |, 1976.

(ii1} Recruitiment to all entegories of leachers of Universities as well
as of non-Government Colleges shall be made in future through the
University and College Service Commission to be constituied by the Suate
Goverament striclly on meril and after advertisement on the basis of
qualifications as prescribed in Annexure [II. No appoinment should be
made on communal or casie consideration,

Pending constittion of the University and College Service Commission
starus qio n regard 1o the existing method of recruiiment but on the basis
af the prescribed qualifications as in Annexure II may be maintained
untii further orders except that recruiunent of teachers including Principals
of non-Government non-Sponsored Colleges shall also be made through
the Selection Commitiees atready constituted for the purpose of selection
of teachers including Principals of Sponsored Colleges.

(iv}) Theexisting Leciurersin Colleges whodid not possess at the time
of their initial recruitment minitnun qualifications as prescribed by the
University concerned should be required to auain these gualifications
within five years from Lhe date of placemnent in the revised scale. If they are
unable to do so during this period, they shall not be alipwed 1o carn any
future increment til} they have satisfred this condition,

(v) Only those Principals will be cligible for higher scale of pay, viz.
Rs, {,500—60—! ,800—100—2,000—125/2—2 500 who ort i1stJanuary,
1973, completed at Jeast seven years of service us Principal in Colleges
which had an aggregate roll strength in the main shift of not less than 750
in each of the three sessions 1972-73, 1973-74 and 1974-75.

(vi) The period of probation of a teacher of 2 University shall be such
as prescribed by the Universily concerned under its Acts/Siatutes/
Ordinances, etc., butin ne case shall be more than twenty-four months. A
leacher appointed ogainst a permapent vacancy in a non-Goevernment
College shail be on probation ordinarity for 2 period of one year from the
date of his appointment and such period of probation may at the discretion
of the Governing Body be extended for a further period not exceeding one
year.

e Tl P i
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{vi1) The age of superannuation for teachers as well as for Principals
shall be 60 years and therealter no further extension in service shall be
given. Ateacher whohas already been given extension on attaining the age
of 60 years on January 1, 1973 or thereafler shall continue 1o be in the old
scale of pay during the period of exlension.

(viii) No teacher/Principal shall be paid any remuneration for
examination work, including invigilation work, within the University
[nstitution,

(ix) The workload of teachers, submission of plan of work, ctc., shall
be as may be determined by the Universily in case of University teachers
and by the State Government in case of College teachers on the
recommendations of the University Grants Commission. Pending such
determinnlion status que may be maintained.

(x) Theassessmentat Rs. 1,300in the scale of Rs. 700—40—1,100—
50—1,300—Assessment—350—1,600 prescribed for College lecturers
shali be done by the concerned appointing autherities in the manner o be
prescribed for the purpose.

(xi) TherevisedscaleofRs. 500-9001s for the existing Demonstrators/
Tutors only. In future, Demonstraters/Tuloss shall net-be appointed in
Universilies and Colleges.

ANNEXURE II
Farmula for lixation of Pay in the revised scales

[Reference para. 3 of Government Qrder No. 372-Edn. (CS),
dated 7th April, 1975.]

The initial pay in the revised scales shall be fixed in the following
manneri—

I (A) Inthecaseof aleacher drawing basic pay up to and including
Rs. 1,800 in the existing scalc—

(a) An amount representing five per cenr. of the basic pay,
subject to a minimum of Rs. 15 and & maximum of Rs. 50,
shall be added to the existing emoluments of the teacher.

Explanarion I—Existing emoluments means basic pay
plus dearness pay plus dearness allowance plus interimrelief,
if any, sanctioned during 1st March, 1970 and 1st January,
[973 and not any other allowance,

Explanarion 1—IF the amount so computed includes a
partof arupee, then, if such part is fifty paise or more, it shatl

be increased 1o one complete rupee and il such partis less than
Fifrer wates D0l n b 1
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(b) After the existing emoluments have been increased and
compuled as specilied in clause (a), the pay shall be fixed in
the revised scale at the stage equal to the amount so computed
or, tf there is no such stage in the revised scale, at the stage
next above (he amount sa computed:

Provided that—

(i) ifthe amountascomputed underclause {a) is less than
the mintmum of the revised scale, the pay shall be
(ixed at the minimum of that scale:

(ii} if the amoumt as computed under clause (a) is more
than the maximum of the revised scale, the pay shall
be Fixed at the maximum of thai scaie;

Provided Further that except in cases where the pay is [ixed
atthe minimumoftherevised scale, ifthe revised emoluments
as determined under this sub-rule exceed the existing
emoluments by more than Rs. 100, the initial pay shall be
fixed at the highest stage in the revised scale at which the
revised cmoluments payusble do not exceed the existing
emoluments by Rs. 100 and the difference, if any, hetween
the existing emoluments plus Rs. 10 and the revised
emoluments so payable sholl be allowed as personal pay1obe
absorbed in futere increases in pay.

Explaratinn —Revised emolumenis means the basic pay
of the teacher in the revised scale.

{B) Tnthe cuse of a teacher drawing basic pay exceeding Rs. 1,800 in
ihe exisling scale, the initial pay in the revised scale shali be fixed under
the provisions of Fundamental Rules 22, 23 and 31 and for this purpose,
his pay in the existing scale shall be deemed to include the deamess
allewange, il any, drawn by him,

Note | —Where ateacheris holding a permanentpostand isofficiating
in ahigher post and the scales applicable 1o these two posts are merged into
ane scale, the pay shall be fixed under this sub-rule with refercnce to the
officiuating post only, provided he has continuously officiated in that post
for not less than one year as on the 1st day of January, 1973 and the pay
so fixed shail be ireated as substanlive pay. Where such teacher has not
completed one year's cantinuous service in the higher officiating post us
on the Ist of Janvary, [973, his pay in the revised scale shall be fixed
separately with reference to his substantive pay and ofﬁcmung pay in lhc
eXisting scales and his pav in the reviceid cratee Fivasd odi —afoee -

T A e e
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% officiating pay shall be Lreated as substantive pay in that scale either an
confirmation in the higher officiating posl or after rendering service for
the period by which it fell short of one year on the 1st day of January,
1973, whichever is earlier, provided that in the latter case, it is certified by
the appointing autherity that he would have comtinued 10 officiate in the
higher officiating post during this periad had the revised scales not been
introduced. IF, however, the appointing autharity certifes that he would
have reveried 1o the lower post during this period, his pay in the revised
scale would, {from the date on which he waould have reverted, be regulated
on the basis of the pay fixed on the 1st day of January, 1973, with reference
Lo his substantive pay in the lower post.

Nate 2.—Where the existing emoluments exceed the revised
emoluments in the case of any teacher, the difference shall be allowed as
personal pay 1o be absorbed in future increases in pay.

Note 3.—Where in the fixation of pay under clause (b) of paragraph
(A) or paragraph (B) the pay of a teacher drawing pay at mere than
five consecutive stages in an existing scale gets bunched, that is to say,
gets fixed in the revised scale at the same stage, the pay in the revised
scate of such of these teachers who are druwing pay beyand the [irst five
consecutive stages in (he existing scale shall be stepped up to the stage
where such bunching occurs, as under, by the grant of increments in the
revised scale in the following manner, namely:—

(a) forteachers drawing pay fram Lhe 61h up o 10th stage in the
existing scale—By one increment.

(b} forteachers drawing pay fromthe 1 [th up to 15thsiage in the
existing scale, if there is bunching beyond the 10th stage—By
Lwo increments.

(c} [orieachers drawing pay from the | 6th up 1o 20th siage in the
existing scale, il Ihere is bunching beyond the 15th stage—
By three increments.

Il by stepping up of the pay as above the pay of a teacher gets fixed al
a stage in the revised scale which is higher than the slage in the revised
scile atwhich Lhe pay of a teacher who was drawing pay at the next higher
slage or stages in the same existing scale is fixed, the pay of Lhe latier shall
also be stepped up only to the extent by which it fatls short that of the

[
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Note 4—Where in the Nxation of pay under cliuse (b) of paragraph
{A) or paragraph (B) the pay of a 1eacher, who in the existing scale was
drawing immediately before the st day of fxauary, 1973 more pay than
anather teacher junior to him in the same cadre, gets fixed in 1he revised
scale al a stage lower than that of such junior his pay shall be stepped up
to the same stage in the revised scale as that of the junior.

Note 5.—Where as on the st day of January, 1973, a eacher is in
receipt of personal pay (inchuding ad hoc increment, if any, on 2ccount of
stagnation at the maximum of the existing scale) which together wilh his
existing emoluments exceeds Lthe revised emoluments, then, the difference
representing such excess shall be allowed to such teacher as personal pay
to be absorbed in [ulure increases in pay.

I1. Daie of next incremeni in the revised scale: The next increment
al a teacher whose pay has been fixed in the revised scale in accordance
with Rule I shall be granted on Uhe date he would have drawn his increment
had he contineed in the existing scale: ’

Provided that in cases where the pay of a teacheris stepped up in terms
of Nole 3 to Rule I, the next increment shall be granted on the completion
of qualifying service of lwelve months from the dale of the stepping up of
the pay in the revised scale:

Provided furtherthat, in cases other than thase covered by the preceding
proviso, the ncxtincrement of a teacher whose pay is fixed on the 1st day
of January, 1973 at the same stage as the one fixed for another teacher
junior to him in the same cadre and drawing pay at a lower stage than his
in the existling scale, shall be granted on the same date as admissible to his
Junior, il the date of increment of the junior happens 1o be earlier.

Explanation.—Forthe purposeof Ihis nule, incrementshall be conslrned
to mean stages in tie time-scale and not necessarily actual increases in pay
(thatis Lo say, where an increment in any scale is nal annual. the increment
shall be construed as carrying as many slages as the number of years of
service required to be rendered for earning an increment),

NI Cases ol pay fixation which cannot be covered by Lhe principles
enunciited above and also those where the application of the above
principles gives rise lo anomalies should be referred to the Education
Department (through the Director of Public Insiructian in case of college

toarharey
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ANNEXURE i1l

Qualification for recruitment to the posis of Lecturers in the
Faculties of Arts and Social Science Including Commerce
and Science in Universitics and Colleges

Universsity Lecturers—
(a) a Doclor's degree or published work of an equally high
standard; and
{b) consistently good academic record with first ot high second
class (B+) Masier'sdegree inarelevantsubjectoran equivalent
degree of a foreign Universily.

Havingregard (o the need fordeveloping inter-disciplinary programmes,
the degrees in {a) and (b) above may be in relevant subjects:

Provided that il the selecling authority is of the view that the research
work o a candidate as ¢vident either from his thesis or from his published
work is of very high standard, it may relax any of the qualifications
prescribed in (b) above:

Provided further that if a cundidate possessing 2 Doclor’s degree or
equivalent published work is not available or is not considered suitable, a
person possessing a consistently good acudemic record (due weighlage
being piven to M.Phil. or equivalent degree or research work of quality)
may be appointed on the condition that he will have to obtain a Doctor's
degree or give evidence of published work of cquivalent high standard
wilhin five years of his appointment, {ailing which he will not be able 1o
earn future increments uatil he fulfils these requirements.

Lxplanation.—Cansislently good academic record means overall
record of all assessments throughout the academic career leading 1o the
Masler’s degree, which should at least be B+ or high second class.

College Lecturers—

(2) aconsistently good academic record with first or high second
class (B+) at the Master's degree in a relevant subject or an
equivalent degree of a foreign University; and

(b} an M.Phil. degree ora recognised degree beyond the Master's
tevel or published work indicating the capacity of a candidate
for independent research work:

Provided that if a candidute possessing Lhe qualification as at (b)
above is not available or not considered suitable, the college, on the
recommendation of the selecting authorily, may appointa person possessing
a consistently good academic record on the condition that he will have 1o
oblain an M.Phil. degree orarecognised degree beyond the Master's level
within five years of his appointment, failing which he will not be able to
earn future increments till he obaing that degree or gives evidence of

amuvnleont anhlhichad vrnrls af hisnh crand-d
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Explanarion.—Consistently good record woeuld mean overall record
of all assessments throughout the academic carcer leading to the Master’s
cdegree which should al least be B+ or high second class.

OPTION FORM

[Reference para. 6 of G. O. No., 372-Edn. (CS),
dated 7th April, 1975,

I do hereby rejain my exisiing scale of pay with all the conditions
attached thereto.

(Signainre with date)
Countersigned®
{Designation)
Vice-Chancellor/Pro-Vice-Chancellor
(for University teachers).

Principal/President of the Governing
Bady (for Colleges).

*Jn vase of the Principals the oplion should be counter-signed by 1he President of the
Governing Body of the College concerned.

I[SCHEDULE IJ]
(See seclion 46.)

Amendments to the Kalyani University Act, 1960
(West Ben. Act X{tf of 1960.)

1. Inthe preamble, the words “generally, and agricultural, veterinary
and the allied sciences in paricular, and for conducting researches in
those sciences for the benefit of the rural and other areas in the State of
West Bengal™ shall be omitted.

2. Insection 2, clause (2} shall be omitted.

'The word and gure were substituted for the words "THE SCHEDULE" by 5. %{a}of the
Bidhan Chaadra Krishi Viswavidyalaya (Amendment) Act, 1977 (West Ben. Act TV of

1977
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{Schedule 11.)

3. iInsectiond,—

{a) in clawse (1), the words “generally, and the agricultural,
velerinary and allied sciences in particular™ shall be omitted;

(b) clause (2) shall be omitted;

(¢) inclause (3), the words “for the benefit of the rural and other
areas in West Bengal” shall be omited;

(d)} clause (3) shall be omitted;

(e} in sub-clause (a) of clause (7), for the words “, acollege ora
recognized agricubtural school”, the words “or a college”
shall be subsijluted,

(B) inclause(14), forthe words™, colleges, recognized agricultural
schools and other institutions”, the words “and colleges”
shall be substituted;

(g) in clause (16), for the words “or any agricultural school
referred to in clauses (4) and (5)”, the words “referred to in
clause (4)" shall be substitoted;

(h) inclause (17), the words *, including posts in connection with
the gxecution of extension and other programenes, undertaken
in furtherance of the purposes of this Act,” shall be omitted.

4. In sub-section (1) of section 8,—
{a) clauses (v}, (vi) and (vii} shall be omitted;
(b} far clause (xi), the following clause shall be substituted,
namely:—
“(xi) three persons to be nominated by the Chancellor.”.

5. Sub-section (2} of section 11 shall be omitted.

6. Insection 20,—
(a} in sub-section {5),—
(i} in clause (h), the words “, experimental stations,
demonsiralion farms” shall be omitted, and
(i) in clause (j), the words *, agricultural schools™ shall be
amitted;
(b) in sub-section (6),—
(i) inclause {d), the words *, agriculiural schools” shall be
omitted,
{i1) nclause (k), the words *', agricultural schools” shall be
omitted, and
(iit) inclavse (1}, the words “'including recognized agricultural
schools” shall be omitted.

7. Insub-section (1)} of section 24, the words *, agricultural school,
experimental station, demonsiration farm” shafl be omitted,
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

NOTIFICATION

No. 1969-L.—31st December, 2014.—The following Act of the West Bengal Legislature, having been assented to
by the Governor, is hereby published for general information:—

West Bengal Act XVIII of 2014

THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS
(AMENDMENT) ACT, 2014.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 31st December, 2014.]

An Act to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 1974 and the
Untar Banga Krishi Viswavidyalaya Act, 2000.

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act, ;’(VEIS;(BS? 1/;*%
1974 and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purposes and  west Ben. Act

in the manner hereinafier appearing; XX of 2000.

It is hereby enacted in the Sixty-fifth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws
commencement. (Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.
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Amendment of
West Ben. Act
XLIX of 1974.

The West Bengal Krishi Viswavidyalaya Laws
(Amendment) Act, 2014.

(Section” 2.)

2. In the Bidhan Chandra Krishi Viswavidyalaya Act, 1974,—
(1) in section 2,—

(a) in clause (i), the following clause shall be inserted:—

‘(i) “affiliated”, in relation to a college or a private college or an
institution imparting education in agriculture and allied sciences,
means affiliated to the University under this Act;’;

(b) in clause (v), the following clause shall be inserted:—

‘(v) “constituent college” means an affiliated college in which
instruction is provided under the prescribed condition for honours
as well as for post-graduate courses of study and which is declared
as such by the University:

Provided that if no honours courses of study has been prescribed
in respect of any professional subject, a professional college
imparting education on such professional subject, shall be treated
as a constituent college although no instruction is provided for
honours courses of study in such professional subject;’;

(c) after clause (viic), the following clause shall be inserted:—

‘(viid) “Government college” means a college maintained and managed
by the Government of West Bengal;’;
(d) after clause (x), the following clauses shall be inserted:—

‘(xa) “professional college” means a college imparting education
in agriculture and/or allied sciences as may be prescribed by
the University;

(xb) “professional subject” means any subject relating to agriculture
and/or allied sciences as may be prescribed by the University;

(xc) “Associate Dean’’, in relation to a college or an institution,
means an Associate Dean of a college or an institution affiliated
to the University under this Act and includes an Associate
Dean of a professional college under this Act;

(xd) “private college” means a college which is fully financed,
maintained and managed by private organisation;’;
(2) after clause (ii) of section 7, the following clauses shall be inserted:—

“(iia) to establish and maintain colleges relating to agriculture and allied
sciences;

(iib) to recognise any college or institution as a constituent college and to
withdraw such recognition of any such college or institution;

(iic) to affiliate any college or institution and to withdraw such affiliation;”;
(3) for section 10, the following section shall be substituted:—

“Executive 10. (1) The Executive Council shall consist of the
council. following members:—
(a) ex officio Members:

(i) the Vice-Chancellor;

(ii) the Pro-Vice-Chancellor;

(ii1) the Secretary, Department of Agriculture, Government of West
Bengal or his nominee not below the rank of Joint Secretary
to the Government of West Bengal;
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(Section 2.)

(iv) the Secretary, Department of Finance, Government of West
Bengal or his nominee not below the rank of Joint Secretary
to the Government of West Bengal;

(v) the Secretary, Department of Horticulture and Food Processing,
Government of West Bengal or his nominee not below the
rank of Joint Secretary to the Government of West Bengal;

(vi) the Director of Agriculture, Government of West Bengal,

(vii) the Director of Horticulture, Government of West Bengal;

(viii) the Deans of Faculties including the Dean Post-Graduate
Studies;

(ix) the Director of Research;

(x) the Director of Extension Education;

(xi) the Registrar;

(b) nominated members:
(xii) one Principal or Associated Dean of Agriculture College, if
any, to be nominated by the Vice-Chancellor;
(xiii) one representative of the Indian Council of Agricultural
Research to be nominated by that Council;
(xiv) one member of the West Bengal Legislative Assembly
nominated by the State Government;

(xv) two progressive farmers to be nominated by the State
Government;

(xvi) two eminent scientists with a background of agricultural
research or education to be nominated by the State Government;

(xvii) two persons interested in education and extension education in
agriculture, to be nominated by the Chancellor:

Provided that no employee of the University or of a College
or Institution affiliated with the University or recognized
by it, shall be eligible to be a member;

(c) elected members:

(xviii) five teachers from the Faculties, of whom three shall be
Professors, one shall be Associate Professor and one shall be
Assistant Professor, to be elected by the teachers of the Faculties
jointly in the manner as may be prescribed by the Statutes
based on number of teachers in the respective Faculties.

(2) The Vice-Chancellor shall be ex officio Chairman, and the Registrar
shall be the ex officio Member-Secretary, of the Council.

(3) The term of the office of the members of the Executive Council,
other than the ex officio member, shall be four years and a member shall be
eligible to be a member of the Council for more than one term.

(4) All elections to the Executive Council shall be held in the manner
prescribed by Statutes.

(5) One-third of the total number of members of the Executive Council
plus one shall be a quorum for a meeting of the Executive Council;

Provided that no such quorum shall be required at the Convocation.”;

(4) after clause (m) of sub-section (1) of section 11, the following clause
shall be inserted:—

“(ml ) to consider an application made by the Associate Dean of any college
or institution for affiliation as a constituent college of the University:
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(Amendment) Act, 2014.

(Section 2.)

Provided that the Executive Council shall on receipt of such application,
consider and accord approval in its meeting subject to the fulfilment of necessary
conditions and criteria to be fixed by the University in consultation with the
State Government;” ;

for section 20, the following section shall be substituted:—

“The Vice- 20. (1) The Vice-Chancellor shall be appointed from
Chancellor. the persons of the highest level of competence, integrity,
morals and institutional commitment. The Vice-Chancellor shall be a
distinguished academic with a minimum of ten years of experience in a
University system of which at least 5 years shall be as professor, or ten years
of experience in a reputed research organisation or academic administrative
organisation of which at least 5 years shall be in an equivalent position of
professor.

(2) (a) The Vice-Chancellor shall be appointed by the Chancellor out of
the panel of three names recommended in order of preference by the Search
Committee constituted by the State Government.

(b) While preparing the panel, the Search Committee shall give proper
weightage to academic excellence, exposure to the higher education system in
the country and abroad, the adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the
Chancellor.

(3) The Search Committee shall consist of the following Members:—

(a) An academician, not below the rank of the Vice-Chancellor of a
Central or State-aided University or a Senior Scientist of ICAR not
below the rank of Deputy Director General or a Director of any
National Institute of Agricultural Research/and learning, to be
nominated by the Chancellor and such nominee shall be the
Chairperson of the Committee;

(b) An academician, not below the rank of a Professor of a Central or
State-aided University or a Senior Scientist of ICAR not below the
rank of Assistant Director General or a Director of any National
Institute of Agricultural Research/and learning, to be nominated by
the Government of West Bengal;

(¢) An academician, not below the rank of a Professor of a Central or
State-aided University or a Senior Scientist of ICAR not below the
rank of Assistant Director General or a Director of any National
Institute of Agricultural Reserach/and learning, to be nominated by
the Executive Council.

Provided that all such Members shall be persons of eminence in the sphere
of Agricultural Education/and of research and shall not be connected in any
manner with the University or Colleges or institutions affiliated with the
University or recognized by it.

(4) (a) The Vice-Chancellor shall hold the office for a term of four years
or till he attains the age of sixty-five years whichever is earlier, and shall be
eligible for re-appointment for another term of four years or till he attains the
age of sixty-five years, whichever is earlier, by following the provision of
sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Vice-Chancellor or his attaining the age of sixty-five years,
allow him to continue in office till a successor assumed office, subject to the
condition that he shall not continue as such for any period exceeding six
months.
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(5) The Vice-Chancellor shall be whole time officer of the University and
shall be paid from the University Fund such salary and allowances as the
Chancellor may decide in consultation with the State Government.

(6) The Vice-Chancellor may resign his office by writing under his hand
addressed to the Chancellor.

(7) If—
(a) the Vice-Chancellor is, by reasons of leave, illness or other
causes, temporarily unable to exercise the powers and perform
the duties of his office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason
of death, resignation, removal, expiry of term of his office or
otherwise,

the Chancellor may, in consultation with Minister, appoint a person
to exercise the powers and perform the duties of the Vice-Chancellor
during the period of such temporary inability or pending the
appointment of a Vice-Chancellor, as the case may be.

(8) The vacancy in the office of the Vice-Chancellor occurring by reason
of death, resignation or expiry of the term of his office, removal or otherwise,
shall be filled up by appointment of a Vice-Chancellor in accordance with the
provision of sub-section (1) within a period of six months from the date of
occurrence of the vacancy, and such period shall be held to include any period
for which a Vice-Chancellor is allowed to continue in office under clause (b)
of sub-section (7), or a person is appointed by the Chancellor in consultation
with the Minister to exercise the powers and perform the duties of the Vice-
Chancellor under sub-section (7).

(9) The Vice-Chancellor may be removed from his office by the Chancellor
if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undercharged insolvent and stands so declared by
a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability; or

(d) has wilfully omitted or refused to carry the provision of this Act
or has committed breach of any of the terms and conditions of
the services contract or has abused or misused the powers vested
in him or if the continuance in office of the Vice-Chancellor is
detrimental to the -interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity of duties; or

(f) has shown incompetence to perform or has persistently made
default in the performance of the duties imposed on him by or
under this Act; or

(g) has been convicted by a court for any offence within the
concept and meaning of the Code of Criminal Procedure, 1973;
or

(h) is amember of, or otherwise associated with, any political parties
or acts in any partisan manner while in office.

Explanation.—For purpose of this sub-clause, whether any
party is a political party or any association is a political association
orany act of Vice-Chancellor is partisan, decision of the Chancellor
thereon shall be final:

Provided that the Vice-Chancellor shall be given reasonable
opportunity to show cause by the Chancellor before taking recourse
for his removal under clauses (d), (e), (f), (g), and (h).”;

2 of 1974.
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(6) for section 22, the following section shall be substituted:—

CTh';i ;ﬁ:yice- 22. (1) The Pro-Vice-Chancellor shall be appointed from

: the persons of the highest level of competence, integrity,
morals and institutional commitment. The Pro-Vice-Chancellor shall be a
distinguished academic with a minimum of ten years of experience in a
University system of which at least 5 years shall be as professor, or ten years
of experience in a reputed research organisation or academic administrative
organisation of which at least 5 years shall be in an equivalent position of
professor.

(2) (a) The Pro-Vice-Chancellor shall be appointed by the Chancellor
out of the panel of three names recommended in order of preference by the
Search Committee constituted by the State Government.

(b) While preparing the panel, the Search Committee shall give proper
weightage to academic excellence, exposure to the higher education system in
the country and abroad, the adequate experience in academic and administrative
governance and reflect the same in writing while submitting the panel to the
Chancellor.

(3) The Search Committee shall consist of the following Members:—

(a) An academician, not below the rank of the Vice-Chancellor of a
Central or State-aided University or a Senior Scientist of ICAR
not below the rank of Deputy Director General or a Director of
any National Institute of Agricultural Research/and learning, to
be nominated by the Chancellor and such nominee shall be the
Chairperson of the Committee;

(b) An academician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not below
the rank of Assistant Director General or a Director of any National
Institute of Agricultural Research/and learning, to be nominated
by the Government of West Bengal;

(¢) An academician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not below
the rank of Assistant Director General or a Director of any National
Institute of Agricultural Reserach/and learning, to be nominated
by the Executive Council.

Provided that all such Members shall be persons of eminence in the sphere
of Agricultural Education/and of research and shall not be connected in any
manner with the University or Colleges or institutions affiliated with the
University or recognized by it.

(4) (a) The Pro-Vice-Chancellor shall hold the office for a term of four
years or till he attains the age of sixty-five years whichever is earlier, and shall
be eligible for re-appointment for another term of four years or till he attains
the age of sixty-five years, whichever is earlier, by following the provision of
sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Pro-Vice-Chancellor or his attaining the age of sixty-five
years, allow him to continue in office till a successor assumed office, subject
to the condition that he shall not continue as such for any period exceeding six
months.

(5) The Pro-Vice-Chancellor shall be whole time officer of the University
and shall be paid from the University Fund such salary and allowances as the
Chancellor may decide in consultation with the State Government.

(6) The Pro-Vice-Chancellor may resign his office by writing under his
hand addressed to the Chancellor.
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(7) If—

(a) the Pro-Vice-Chancellor is, by reasons of leave, illness or other
causes, temporarily unable to exercise the powers and perform
the duties of his office, or

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor by
reason of death, resignation, removal, expiry of term of his office
or otherwise,

the Chancellor may, in consultation with the Minister, appoint a person to
exercise the powers and perform the duties of the Pro-Vice-Chancellor during
the period of such temporary inability or pending the appointment of a Pro-
Vice-Chancellor, as the case may be.

(8) The vacancy in the office of the Pro-Vice-Chancellor occurring by
reason of death, resignation or expiry of the term of his office, removal or
otherwise, shall be filled up by appointment of a Pro-Vice-Chancellor in
accordance with the provision of sub-section (1) within a period of six months
from the date of occurrence of the vacancy, and such period shall be held to
include any period for which a Pro-Vice-Chancellor is allowed to continue in
office under clause (b) of sub-section (7), or a person is appointed by the
Chancellor in consultation with the Minister to exercise the powers and perform
the duties of the Pro-Vice-Chancellor under sub-section (7).

(9) The Pro-Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undercharged insolvent and stands so declared by
a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability; or

(d) has wilfully omitted or refused to carry the provision of this Act
or has committed breach of any of the terms and conditions of
the services contract or has abused or misused the powers vested
in him or if the continuance in office of the Pro-Vice-Chancellor
1s detrimental to the interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or criminal
negligence or gross financial irregularity of duties; or

(f) has shown incompetence to perform or has persistently made
default in the performance of the duties imposed on him by or
under this Act; or

(g) hasbeen convicted by acourt for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political parties
or acts in any partisan manner while in office.

Explanation.—For purpose of this sub-clause, whether any party is a
political party or any association is a political association or any act of
Pro-Vice-Chancellor is partisan, decision of the Chancellor thereon shall be
final:

Provided that the Pro-Vice-Chancellor shall be given reasonable opportunity
to show cause the Chancellor before taking recourse for his removal under

clauses (d), (e), (f), (g), and (h).

(10) The Pro-Vice-Chancellor shall have such duties, and shall perform
such functions, as may be prescribed.”.

2 of 1974.
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(Section’ 3.)

3. In the Uttar Banga Krishi Viswavidyalaya Act, 2000,—
(1) 1in section 2,—

(a) clause (1) shall be renumbered as clause (1a) and before clause (la)
so renumbered, the following clause shall be inserted namely:—

‘() “affiliated”, in relation to a college or a private college or an
institution imparting education in agriculture and allied sciences,
means affiliated to the University under this Act;’;

(b) after clause (4), the following clause shall be inserted:—

‘(4a) “constituent college” means an affiliated college in which
instruction is provided under the prescribed condition for
honours as well as for post-graduate courses of the study and
which is declared as such by the University:

Provided that if no honours courses of study has been prescribed
in respect of any professional subject, a professional college
imparting education in agriculture and allied sciences, shall be
treated as a constituent college although no instruction is provided
for honours courses of study in such professional subject;’;

(c) after clause (12), the following clause shall be inserted:—

‘(12a) “Government college” means a Government College maintained

and managed by the Government of West Bengal;’;
(d) after clause (18), the following clauses shall be inserted:—

‘(18a) “Associate Dean”, inrelation to a college or aninstitution, means
an Associate Dean of a college or an institution affiliated to the
University under this Act and includes an Associate Dean of a
professional college under this Act;

(18b) “professional college” means a college imparting education in
agriculture and/or allied sciences as may be prescribed by the
University;

(18c) “professional subject” means any subject relating to agriculture
and/or allied sciences as may be prescribed by the University;’;

(2) after clause (9) of section 7 of the principal Act, the following clauses
shall be inserted:—

“(9a) torecognize any college or institution as a constituent college and to
withdraw such recognition of any such college or institution;

(9b) to affiliate any college or institution and to withdraw affiliation;”;
(3) for sub-section (1) of section 10, the following sub-section shall be
substituted:—
“(1) the Executive Council shall consist of the following members:—
(a) ex officio Members:
(1) the Vice-Chancellor;
(ii) the Pro-Vice-Chancellor;

(iii) the Secretary, Department of Agriculture, Government
of West Bengal or his nominee not below the rank of
Joint Secretary to the Government of West Bengal;

(iv) the Secretary, Department of Finance, Government of
West Bengal or his nominee not below the rank of Joint
Secretary to the Government of West Bengal;
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(v) the Secretary, Department of Horticulture and Food
Processing, Government of West Bengal or his nominee
not below the rank of Joint Secretary to the Government
of West Bengal;

(vi) the Director of Agriculture, Government of West Bengal;
(vii) the Director of Horticulture, Government of West Bengal;

(viii) the Deans of Faculties including the Dean Post- Graduate
Studies;

(ix) the Director of Research;
(x) the Director of Extension Education;
(xi) the Registrar;

(b) nominated members:
(xii) one Principal or Associated Dean of Agriculture College,
if any, to be nominated by the Vice-Chancellor;

(xiii) onerepresentative of the Indian Council of Agricultural
Research to be nominated by that Council;

(xiv) one member of the West Bengal Legislative Assembly
nominated by the State Government;

(xv) two progressive farmers to be nominated by the State
Government;

(xvi) two eminent scientists with a background of agricultural
research or education to be nominated by the State
Government;

(xvii) two persons interested in education and extension
education in agriculture, to be nominated by the
Chancellor:

Provided that no employee of the University or of a
College or Institution affiliated with the University or
recognized by it, shall be eligible to be a member;

(c) elected members:

(xviii) five teachers from the Faculties, of whom three shall be
Professors, one shall be Associate Professor and one shall
be Assistant Professor, to be elected by the teachers of
the Faculties jointly in the manner as may be prescribed
by the Statutes based on number of teachers in the
respective Faculties.”;

(4) for clause (p) of sub-section (1) of section 11, the following clause shall be
substituted:—

“(p) toconsider an application made by the Associate Dean of any college
or institution for affiliation as a constituent college of the University:

Provided that the Executive Council shall, on receipt of such
-application, consider and accord approval in its meeting subject to
the fulfilment of necessary conditions and criteria to be fixed by the
University in consultation with the State Government;”;

(5) in section 23, after sub-section (1), the following sub-section shall be
inserted:—

“(1A) the Pro-Vice-Chancellor;” ;
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(6) for section 25, the following section shall be substituted:—

CTh‘z‘;CZl‘fgr 25. (1) The Vice-Chancellor shall be appointed from

the persons of the highest level of competence, integrity,
morals and institutional commitment. The Vice-Chancellor shall be a
distinguished academic with a minimum of ten years of experience in a
University system of which at least 5 years shall be as professor, or ten
years of experience in a reputed research or academic administrative
organisation of which at least 5 years shall be in an equivalent position of
professor.

(2) (a) The Vice-Chancellor shall be appointed by the Chancellor out
of the panel of three names recommended in order of preference by the
Search Committee constituted by the State Government.

(b) While preparing the panel, the Search Committee shall give proper
weightage to academic excellence, exposure to the higher education system
in the country and abroad, the adequate experience in academic and
administrative governance and reflect the same in writing while submitting
the panel to the Chancellor.

(3) The Search Committee shall consist of the following Members:—

(a) Anacademician, not below the rank of the Vice-Chancellor of a
Central or State-aided University or a Senior Scientist of [CAR
not below the rank of Deputy Director General or a Director of
any National Institute of Agricultural Research/and learning, to
be nominated by the Chancellor and such nominee shall be the
Chairperson of the Committee;

(b) An academician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not
below the rank of Assistant Director General or a Director of
any National Institute of Agricultural Research/and learning, to
be nominated by the Government of West Bengal;

(¢) Anacademician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not
below the rank of Assistant Director General or a Director of
any National Institute of Agricultural Reserach/and learning, to
be nominated by the Executive Council.

Provided that all such Members shall be persons of eminence in the
sphere of Agricultural Education/and of research and shall not be connected
in any manner with the University or Colleges or institutions affiliated
with the University or recognized by it.

(4) (a) The Vice-Chancellor shall hold the office for a term of four
years or till he attains the age of sixty-five years, whichever is earlier, and
shall be eligible for re-appointment for another term of four years or till he
attains the age of sixty-five years, whichever is earlier, by following the
provision of sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Vice-Chancellor or his attaining the age of sixty-five years,
allow him to continue in office till a successor assumed office, subject to
the conditions that he shall not continue as such for any period exceeding
six months.

(5) The Vice-Chancellor shall be whole time officer of the University
and shall be paid from the University Fund such salary and allowances as
the Chancellor may decide in consultation with the State Government.
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(6) The Vice-Chancellor may resign his office by writing under his
hand addressed to the Chancellor. '

(7)) —

" (a) the Vice-Chancellor is, by reasons of leave, illness or other
causes, temporarily unable to exercise the powers and perform
the duties of his office, or

(b) a vacancy occurs in the office of the Vice-Chancellor by reason
of death, resignation, removal, expiry of term of his office or
otherwise,

the Chancellor may, in consultation with the Minister, appoint a person to
exercise the powers and perform the duties of the Vice-Chancellor during
the period of such temporary inability or pending the appointment of a
Vice-Chancellor as the case may be.

(8) The vacancy in the office of the Vice-Chancellor occurring by reason
of death, resignation or expiry of the term of his office, removal or
otherwise, shall be filled up by appointment of a Vice-Chancellor in
accordance with the provisions of sub-section (1) within a period of six
months from the date of occurrence of the vacancy, and such period shall
be held to include any period for which a Vice-Chancellor is allowed to
continue in office under clause (b) of sub-section (7), or a person is appointed
by the Chancellor in consultation with the Minister to exercise the powers
and perform the duties of the Vice-Chancellor under sub-section (7).

(9) The Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undercharged insolvent and stands so declared
by a competent Court; or

(c) has been physically unfit and incapable of discharging function
due to protracted illness or physical disability; or

(d) has wilfully omitted or refused to carry the provision of this
Act or has committed breach of any of the terms and conditions
of the services contract or has abused or misused the powers
vested in him or if the continuance in office of the Vice-
Chancellor is detrimental to the interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial irregularity of duties; or

(f) has shown incompetence to perform or has persistently made
default in the performance of the duties imposed on him by or
under this Act; or

(2) has been convicted by a court for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or

(h) is a member of, or otherwise associated with, any political
parties or acts in any partisan manner while in office.

Explanation.— For purpose of this sub-clause, whether any party is a
political party or any association is a political association or any act of
Vice-Chancellor is partisan, decision of the Chancellor thereon shall be
final:

Provided that the Vice-Chancellor shall be given reasonable opportunity
to show cause by the Chancellor before taking recourse for his removal
under clauses (d), (e), (f), (g), and (h).”;

2 of 1974.
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(7) after section 26, the following section shall be inserted:—

e Pro-Vice- 26A. (1) The Pro-Vice-Chancellor shall be appointed

from the persons of the highest level of competence,
integrity, morals and institutional commitment. The Pro-Vice-Chancellor
shall be a distinguished academic with a minimum of ten years of expericnce
in a University system of which at least 5 years shall be as professor, or ten
years of experience in a reputed research organisation or academic
administrative organisation of which at least 5 years shall be in an equivalent
position of professor. ‘

(2) (a) The Pro-Vice-Chancellor shall be appointed by the Chancellor
out of the panel of three names recommended in order of preference by the
Search Committee constituted by the State Government.

(b) While preparing the panel, the Search Committee shall give proper
weightage to academic excellence, exposure to the higher education system
in the country and abroad, the adequate experience in academic and
administrative governance and reflect the same in writing while submitting
the panel to the Chancellor.

(3) The Search Committee shall consist of the following Members:—

(a) An academician, not below the rank of the Vice-Chancellor of a

Central or State-aided University or a Senior Scientist of ICAR

not below the rank of Deputy Director General or a Director of

any National Institute of Agricultural Research/and learning, to

be nominated by the Chancellor and such nominee shall be the
Chairperson of the Committee;

(b) An academician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not
below the rank of Assistant Director General or a Director of
any National Institute of Agricultural Research/and learning, to
be nominated by the Government of West Bengal;

(c) An academician, not below the rank of a Professor of a Central
or State-aided University or a Senior Scientist of ICAR not
below the rank of Assistant Director General or a Director of
any National Institute of Agricultural Reserach/and learning, to
be nominated by the Executive Council.

Provided that all such Members shall be persons of eminence in the
sphere of Agricultural Education/and of research and shall not be connected
in any manner with the University or Colleges or institutions affiliated
with the University or recognized by it.

(4) (a) The Pro-Vice-Chancellor shall hold the office for a term of
four years or till he attains the age of sixty-five years whichever is earlier,
and shall be eligible for re-appointment for another term of four years or
till he attains the age of sixty-five years, whichever is earlier, by following
the provision of sub-section (1).

(b) The Chancellor may, notwithstanding the expiration of the term of
the office of the Pro-Vice-Chancellor or his attaining the age of sixty-five
years, allow him to continue in office till a successor assumes office, subject
to the condition that he shall not continue as such for any period exceeding
six months.
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(5) The Pro-Vice-Chancellor shall be whole time officer of the
University and shall be paid from the University Fund such salary and
allowances as the Chancellor may decide in consultation with the State
Government.

(6) The Pro-Vice-Chancellor may resign his office by writing under
his hand addressed to the Chancellor.

(7 If—
(a) the Pro-Vice-Chancellor is, by reasons of Ieave, illness or other

causes, temporarily unable to exercise the powers and perform
the duties of his office, or

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor by
reason of death, resignation, removal, expiry of term of his
office or otherwise,

the Chancellor may, in consultation with the Minister, appoint a person to
exercise the powers and perform the duties of the Pro-Vice-Chancellor
during the period of such temporary inability or pending the appointment
of a Pro-Vice- Chancellor, as the case may be.

(8) The vacancy in the office of the Pro-Vice-Chancellor occurring by
reason of death, resignation or expiry of the term of his office, removal or
otherwise, shall be filled up by appointment of a Pro-Vice-Chancellor in
accordance with the provision of sub-section (1) within a period of six
months from the date of occurrence of the vacancy, and such period shall
be held to include any period for which a Pro-Vice-Chancellor is allowed
to continue in office under clause (b) of sub-section (7), or a person is
appointed by the Chancellor in consultation with the Minister to exercise
the powers and perform the duties of the Pro-Vice-Chancellor under
sub-section (7).

(9) The Pro-Vice-Chancellor may be removed from his office by the
Chancellor if he is satisfied that the incumbent,—

(a) has become insane and adjudged by a competent court to be of
unsound mind; or

(b) has become an undercharged insolvent and stands so declared
by a competent Court; or

(c) hasbeen physically unfit and incapable of discharging function
due to protracted illness or physical disability; or

(d) has wilfully omitted or refused to carry the provision of this
Actor has committed breach of any of the terms and conditions
of the services contract or has abused or misused the powers
vested in him or if the continuance in office of the Pro-Vice-
Chancellor is detrimental to the interest of the University; or

(e) has been proved to be guilty of criminal breach of trust or
criminal negligence or gross financial irregularity of duties; or

(f) has shown incompetence to perform or has persistently made

default in the performance of the duties imposed on him by or
under this Act; or
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(g) hasbeen convicted by a court for any offence within the concept
and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974.

(h) is a member of, or otherwise associated with, any political
parties or acts in any partisan manner while in office.

Explanation.—For purpose of this sub-clause, whether any party is a
political party or any association is a political association or any act of Pro-
Vice-Chancellor is partisan, decision of the Chancellor thereon shall be
final:

Provided that the Pro-Vice-Chancellor shall be given reasonable
opportunity to show cause by the Chancellor before taking recourse for his
removal under clauses (d), (e), (f), (g), and (h).

(10) The Pro-Vice-Chancellor shall have such duties, and shall perform
such functions, as may be prescribed.” .

By order of the Governor,

MALAY MARUT BANERIJEE,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature.
GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT

Legistative

NOTIFICATION

No. 174-L.—19th February, 2021.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act II of 2021

THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS
(AMENDMENT) ACT, 2021.

[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkata Gazete,
Extraordinary, of the 19th February, 2021 ]

AnAct to amnend the Bidhan Chandra Krishi ViswavidvalayaAct, 1974 and the Uttar
Banga Krishi Viswavidyalaya Act, 2000.

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act, gf& Bf;nl-gff\]zt
O .

1974, and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purpose and in ¥§Sthf§d éxct
O .

the manner hereinafter appearing;
it is hereby enacted in the Seventy-second Year of the Republic of India, by the

Legislature of West Bengal, as follows:—
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Short title and
commencement.

Substitution of
new section for
section 33B of
West Ben. Act
XLIX of 1974,

Substitution of
new section for
section 43 of West
Ben. Act XX of
2000.

The West Bengal Krishi Viswavidyalaya Laws
(Amendment) Act, 2021.

(Sections 1-3.)

1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws
(Amendment) Act, 2021.

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazeite, appoint.

2. In the Bidhan Chandra Krishi Viswavidyalaya Act, 1974, for section 33B, the
following section shall be substituted:—

“Retirement of

Teachars. 33B. Every full-time regular teacher and such other regular

employees, who are in receipt of the State Government’s notified scale
of pay and holding a substantive post in the Bidhan Chandra Krishi Viswavidyalaya, a
State-aided University or in any Government-aided college under the said University,
shall retire from service on attaining such age as may be determined and notified in the
Official Gazette by the State Government, from time to time.”.

3. Inthe Uttar BangaKrishi Viswavidyalaya Act, 2000, for section43, the following
section shall be substituted:—

“Retirement of 43. Every full-time regular teacher and such other regular
Teachers. . . . .

employees, who are inreceipt of the State Government’s notified scale
of pay and holding & substantive post in the Uttar Banga Krishi Viswavidyalaya, a
State-aided University or in any Government-aided college under the said University,
shall retire from service on attaining such age as may be determined and notified in the
Official Gazette by the State Government, from time to time.”.

By order of the Governor,

SUGATO MAJUMDAR,
Secy. to the Govt. of West Bengal,

Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PART III.—Acts of the West Bengal Legislature.
GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT

Legislative

NOTIFICATION

No. 257-L.—17th March, 2023.—The following Act of the West Bengal Legislature, having been assented to by
the Governot, is hereby published for general information:—

Short title and
commencement.

West Bengal Act XIX of 2022

THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS
(AMENDMENT) ACT, 2022.

[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 17th March, 2023.]

An Act to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 1974 and the
Uttar Banga Krishi Viswavidyalaya Act, 2000.

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act,
1974, and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purposes and
in the manner hereinafter appearing;

It is hereby enacted in the Seventy-third Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws
(Amendment) Act, 2022.

West Ben. Act
XLIX of 1974.
West Ben. Act
XX of 2000.
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(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.
Amendment of 2. Inthe Bidhan Chandra Krishi Viswavidyaiaya Act, 1974, for sub-section (4) of

section 20 of West
Ben. Act XLIX of
1974,

Amendment of
section 25 of West
Ben. Act XX of
2000.

section 20, the following sub-section shall be substituted:—

“(4) (a) The Vice-Chancellor shall hold the office for a period of four years,
appointed as such in terms of the provisions of sub-section (1), and shall be eligible for
reappointment for another term of four years subject to the satisfaction of the State
Government and on the basis of his past academic excellence and administrative
success established during his term of office in the capacity of Vice-Chancellor, or tilf
he attains the age of seventy years, whichever is earlier.

{b) The Chancellor may, notwithstanding the expiration of the term of office of the
Vice-Chancellor, allow him to continue in office for a period not more than two years
at a time in consultation with the Minister-in-charge of the concermned Department,
which shall under no circumstances be extended beyond the age of seventy years,
subject to the satisfaction of the State Government and on the basis of his past academic
excellence and administrative success established during his term of office in the
capacity of Vice-Chancellor.”.

3. In the Uttar Banga Krishi Viswavidyalaya Act, 2000, for sub-section (4) of
section 25, the following sub-section shall be substituted.—

“4) (a) The Vice-Chancellor shall hold the office for a period of four years,
appointed as such in terms of the provisions of sub-section (1), and shall be eligibie for
reappointment for another term of four years subject to the satisfaction of the State
Govermnment and on the basis of his past academic excellence and administrative
success established during his term of office in the capacity of Vice-Chancellor, or till
he attains the age of seventy years, whichever is earlier.

{b) The Chancellor may, notwithstanding the ex piration of the term of office of the
Vice-Chancellor, allow him to continue in office for a period not more than two years
at a time, in consultation with the Minister-in-charge of the concerned Department,
which shall under no circumstances be extended beyond the age of seventy years,
subject to the satisfaction of the State Government and on the basis of his past academic
excellence and administrative success established during his term of office in the
capacity of Vice-Chancellor.”.

By order of the Govemor,

PRADIP KUMAR PANIJA,

Pr. Secy. to the Govt. of West Bengal,

Law Deparunent.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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